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To, '

The Registrar

National Green Tribunal

Principal Bench

New Delhi.

E-mail : judicial-ngt@gov.in

Sub.- Compliance to the Direction issued on dated 28.09.2022 by the Hon’ble
National Green Tribunal in E.A. No. 29/2022 in O.A. No. 249/2021 (L.A.
No. 234/2022) Daljeet Singh & Anr. V/s Uttar Pradesh Pollution Control
Board & Ors.

Respected Sir,

With reference to the subject mentioned above kindly find enclosed
herewith the Compliance to the Direction issued on dated 28.09.2022 by the Hon’ble
Naﬁonal Green Tribunal in E.A. No. 29/2022 in O.A. No. 249/2021 (I.A. No. 234/2022)
Daljeet Singh & Anr. V/s Uttar Pradesh Pollution Control Board & Ors.

With regards.

Encl. : As above.
Yours faithfully,

SN2

(Dr. D.C. Pandey)

Regional Officer.
Ref. No. and Date as above:- ’
Copy to: '
1. Member Secretary, U.P. Pollution Control Board, Lucknow for information.
2. Chief Law Officer, U.P. lution Control Board, Lucknow for information.
3. Chief Environmental Officer gCircle-B), U.P. Pollution Control Board, Lucknow
for information. \
4. - Shri Pradeep Mishra, Advocate, Hon'ble Supreme Court/NGT, Noida for

perusal and necessary action.

/

Regional Officer



Compliance to the Direction issued on_ dated 28.09.2022 by the Hon’ble
National Green Tribunal in E.A. No. 29/2022 in O.A. No. 249/2021 (I.A. No.

234/2022) Daljeet Singh & Anr. V/s Uttar Pradesh Pollution Control Board &
Ors.

1- Hon’ble NGT Vide its order dated 28-09-2022 seek action taken report from the respondent
UPPCB.

2- The relvent para of said Hon’ble NGT order pertaining to the mandate of reproduced here
under-

........... 3.8 “In view of above, the State PCB and the District Magistrate may take
further action of not permitting mining without requisite Consents and assessing and
recovering compensation as per law. It is made clear that compensation for illegal mining
has to be equal to the value of mined material in view of Section 21 (5) of the MMDR Act,
1957 and orders of the Hon’ble Supreme Court in Common Cause vs. Union of India & Ors.,
(2017) 9 SCC 499. Apart from recovering value of the mined material as compensation, for
violation of the Water (Prevention and Control of Pollution) Act, 1974 and the Air
(Prevention and Control of Pollution) Act, 1981, compensation has to be in addition having
regard to the cost of restoration of damage and the paying capacity of the project proponent
(PP). Compensation be also to be assessed for illegal extraction of ground water. This
exercise may be completed by the State PCB within three months. Recovered compensation
be utilised for restoration. of environment by preparing an action plan to be approved by
CPCB.” A

......... 4. “In view of the allegation that the steps are not being taken in pursuance of

above order of this Tribunal, we consider it necessary to require the District Magistrates, Shamli

and Saharanpur and State PCB to take further action if not taken so far and file an action taken
report within two months by e-mail at judicial-ngt@gov.in preferably in the form of searchable

PDF/ OCR Support PDF and not in the form of Image PDF.”

3- Against order dated 11.05.2022 in O.A. 249/2021 Daljeet Singh & Anr. V/s Uttar Pradesh
Pollution Control Board & Ors., M/s M/s Star Mines, Gata No. 1, Yamuna River, Village
Bartha Korsi, Tehsil Behat, District Saharanpur file civil appeal Dairy No. 26439/2022
before Hon’ble Supreme Court which came of hearing 26.09.2022 where in notice was
issued and U.P. Pollution Control Board has been permitted to proceed with the assessment
of compensation (Copy of order is enclosed). As Annexure -1.

4- It is hereby stated that the requisite consent status of Mining Lease is as below

Sr. | Mining Lease Name & | Operational Consent Air/Water | Ground water
No. | Address Status NOC for Water
Extraction
01 | M/s Star Mines, Gata No. 1, | Operational | Consent Granted | NOC Granted
Yamuna  River, Village Dated 18.12.2021 to | 21.07.2022 to
Bartha Korsi, Tehsil Behat, 31.12.2025 20.07.2027
District Saharanpur.
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02 | M/s Balaji Trading Company, | Operational | Consent Granted | NOC  Granted
Gata No. 839, 841 to 856, Dated 21.12.2021 to | 14.09.2022  to
858, 859, 860, 861, 863, 864, 31.12.2024 13.09.2027
865, 866, 867, 871, 872, 888,
889, 406, 407 Yamuna River,
Village Dhikka Kalan, Tehsil
Neakur, District Saharanpur

03 | M/s Shakumbari Mines, Gata | Reoperation | Consent Granted | NOC Granted
No. 08/1, 19 & 22, Village Dated Dated 09.03.2022 to | 21.07.2022  to
Haiderpur Hinduwala, Tehsil 24.11.2022 | 31.12.2026 20.07.2027
Behat, District Saharanpur

04 | M/s Prime Vision, Gata No. Not Consent Application | Not Obtained
1/1, Yamuna River, Village Operational | 19.07.2021 rejected
Dariya Baramad, Tehsil and by Board letter Dated
District Saharanpur 08.10.2021

05 | M/s Adesh Pandey, Gata No. Not Consent Application | Not Obtained
378/2 & 379/2, Village | Operational |23.12.2021 rejected
Sherpur Pelo, Tehsil Behat, by Board letter Dated
District Saharanpur 27.01.2022

06 |M/s Rajesh Kumar S/o Not Not Applied Not Obtained
Ranveer Singh, Badshahi | Operational
Bagh Rao, Gata No. 14/1,
Village Mayapur Rooppur,
Tchsil Behat, District
Saharanpur

07 | M/s Satendra Kumar S/o Not Not Applied Not Obtained
Virendra Singh, Khand No. | Operational
3, Gata No. 03, Lot No. 3,°
Village Rehna, Tehsil Behat,
District Saharanpur.

08 | M/s Sanjay Bhatia S/o Anand Not Not Applied Not Obtained
Prakash Bhatia, Gata No.| Operational

179/2, Village Rehna, Tehsil
Behat, District Saharanpur

Consent order & U.P. Ground Water Department NOC is annexed as Annexure -2.

5- In Compliance of the order by Hon’ble NGT Dated 10.05.2022 in O.A. 15/2021 (I.A. No.

22/2022) Pramod V/s State of Uttar Pradesh & Ors and order Dated 11.05.2022 in O.A.
No. O.A. No. 249/2021 (L.A. No. 234/2022) Daljeet Singh & Anr. V/s Uttar Pradesh
Pollution Control Board & Ors. Regarding assessment of Environmental Compersation
against mining lease, the action taken are as below:-
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1.1 Letters regarding information on the violation days, quantity and market value sent to the
Mining Department, Saharanpur vide dated 19.05.2022, 31.05.2022, 10.06.2022,
16.06.2022, 30.06.2022, 07.07.2022, 21.07.2022 & 10.10.2022 The Mining Department
provide information chart vide its letter dated 10.09.2022 & Letter on corrected letter
dated 13.10.2022 & 29.11.2022.( information chart enclosed). as Annexure - 3.

6- On the basis of information provided by the mining department reviesed Environmental
Compensation has been assessed as per direction of Hon’ble NGT order. The details of the

assessed Environmental Compensation Imposed/Proposed as below:-

Sr. | Mining Lease Name and Operational Revised Remark
No. Address Status Environmental
‘ Compensation
against violation of
CTO & Ground
water NOC
0l | M/s Star Mines, Gata No. Operational Rs. 22,10,01,716.00 Imposed Vide State
I, Yamuna River, Village Board letter No.
‘| Bartha  Korsi, Tehsil H84132/C-
Behat, District 3/JAL/556 /2022
Saharanpur. Dated  14.11.2022.
Annexure 4. M/s
Star  Mines file
objections on dated
10.12.2022
Annexure 5 as
Annexed which of
under consideration .

02 | M/s Balaji Trading | Operational | Rs. 13,36,74,324.00 Show Cause notice
Company, Gata No. 839, issued  to impose
841 to 856, 858, 859, 860, Environmental
861, 863, 864, 865, 866, Compensation Vide
867, 871, 872, 888, 889, State Board letter
406, 407 Yamuna River, No. H87114/C-
Village Dhikka Kalan, 3/JAL
Tehsil Nakur, District Ka.B./560/2023
Saharanpur Dated 11.01.2023.

03 | M/s Shakumbari Mines, Re-operation | Rs. 1,25,01,153.00 Show Cause notice
Gata No. 08/1, 19 & 22, | Dated issued  to impose
Village Haiderpur | 24.11.2022 Environmental
Hinduwala, Tehsil Behat, Compensation Vide
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District Saharanpur

Board letter
H87115/C-

State
No.
3/JAL
Ka.B./555/2023
Dated 11.01.2023.

04 | M/s Prime Vision, Gata | Not Rs. 15,96,71,203.00 Show Cause notice
No. 1/1, Yamuna River, Operational issued  to impose
Village Dariya Baramad, Environmental
Tehsil and District Compensation Vide
Saharanpur - State Board letter

No. H87110/C-
3/JAL
561/Ka.B./2023
Dated 11.01.2023.

05 | M/s Adesh Pandey, Gata | Not Rs. 3,33,72,248.00 Show Cause notice
No. 3782 & 37972, Operational issued  to impose
Village  Sherpur Pelo, Environmental
Tehsil Behat, District Compensation Vide
Saharanpur State Board letter

No. H87116/C-
3/JAL
Ka.B./557/2023
Dated 11.01.2023.
M/s Rajesh Kumar S/o | Not Rs. 2,33,60,916.00 Show Cause notice
Ranveer Singh, Badshahi Operational issued  to impose
Bagh Rao, Gata No. 14/1, Environmental
Village Mayapur Rooppur, Compensation Vide
Tehsil Behat, District State Board letter
Saharanpur No. H87112/C-
3/JAL
558/Ka.B/2023
Dated 11.01.2023.

07 | M/s Satendra Kumar S/o | Not \Rs. 5,34,53,015.00 Show Cause notice
Virendra Singh, Khand Operational issued  to impose
No. 3, Gata No. 03, Lot Environmental
No. 3, Village Rehna, Compensation Vide
Tehsil  Behat, District State Board letter
Saharanpur. No. H87111/C-

3/JAL

562/Ka.B./2023

Dated 11.01.2023.
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M/s Sanjay Bhatia S/o
Anand Prakash Bhatia,
Gata No. 179/2, Village
Rehna, Tehsil Behat,
District Saharanpur

Not
Operational

Rs. 1,31,57,942.00

Show Cause notice
issued  to impose
Environmental

Compensation Vide
State Board letter

No. H87113/C-
3/JAL
559/Ka.B./2023

Dated 11.01.2023.

Show cause issued to Mining Lease are annexed as Annexure -4
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(Dr. D.C. Pandey)
Regional Officer
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ANN EXVURE - 4

ITEM KO.27 COURT NO.2 SECTION XVII

SUPREME TOURT OF INDIA
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No{s). 26433/2822

{Arising out of impugned Tinal judgment and order dated 11-85-29822
in OA No. 249/2821 passed by the National Green Tribunal)

M/S STAR MINES Petitioner(s)
VERSUS
UTTAR PRADESH- POLLUTION CONTROL BOARD & ORS. "Respondent (s)

(IA N0.133449/2822-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.133448/2822-STAY APPLICATION and IA
Nc.133456/2622-EXEMPTION FROM FILING O0.7. and YA No.133447/2822-
CONDONATION OF DELAY IN FILING APPEAL and IA No.133699/2022-
PERMISSION TG FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)

Date : 26-89-2822 This petition was called on for hearing today.

—r e e

CORAM :
HON'BLE MR. JUSTICE S. ABDUL NAZEER
HON'BLE MR. JUSTICE V. RAMASUBRAMANIAN

For Petiiioner(s) Mr. Dama Sheshadri Naidu, Sr.Adv.
Mr. Vanshdeep Dalmia, AOR
Mr. Suchakshu Jain, Adv.
Ms. Shreya Chugh, Adv.
Ms. Shevali Chaudhary, Adv.
For Respondent(s) #r. Aiit Sharma, AOR
UPON hearing the counsel the Court made the féllowing
. ORDER
Applications for exemption from filing certified
copy of the impugned judgment and exemption from filing
official translation are allowed.

Delay condoned.
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Liberty is granted to serve the standing counsel, in

addition.

However, we permit the U.P.Pollution Control Board

to proceed with the assessment of compensation.

-

(ANITA MALHOTRA)
AR-CUM-PS

[RS]

(KAMLESH RAWAT)
COURT, MASTER



ANNEXURE =0,

UTTAR PRADESH POLLUTION CONTROL BOARD
%ﬁ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

CONSENT ORDER
Ref No. - Dated : 30/12/2021
145253/UPPCB/Saharanpur(UPPCBRQO)/CTO/air/ SAHARANPUR/20
21
To,

Shri SHRIDEEPAK CHAUDHARI
M/s MS STAR MINES

Yamuna River, SAHARANPUR,247121
SAHARANPUR

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. MS STAR MINES

Reference Application No. 14461141 Dated : 30/12/2021

L. With reference to the application for consent for emission of air pollutants from the plant of M/s MS
STAR MINES. under Air Act 1981. It is being authorised for said emissions, as per the standards, in
environment, by the Board as per enclosed conditions .

2, This consent is valid for the period from 18/12/2021 to 31/12/2025 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
NISHI KU MAR CHAU HAN Digitally signed by NISHI KUMAR CHAUHAN

Date: 2021.12.30 20:13:48 +05'30'

Chief Environmental Officer (Circle 3)

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, Saharanpur to ensure the compliance of the
conditions imposed in the certificate.

NlSHI KU MAR CH AUHAN Digitally signed by NISHI KUMAR CHAUHAN

Date: 2021.12.30 20:14:04 +05'30'

Chief Environmental Officer (Circle 3)



3(a)
. 3(0)

3(c)

U.P. Pollution Control Board

Dated : 30/12/2021
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Mining of River bed
Sand/Bajri/Boulder-?,56,000 Cubic Meter /Annum.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

Thé maximum rate of emission of flue gas should not be more than the emission norms for the
stacks. :

Air Pollution Source Details.

Air Pollution Source Details \

S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 1 X 25 KVA DIESEL 01 Sulphur AS PER E(P)
Dioxide RULES, 1986

The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail

S.No Stack No Parameter l Standard
1 01 Sulphur Dioxide \ AS PER E(P)
RULES, 1986

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the

quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:

—



1. This CTO is valid only for Mining of Sand/Bajri/Boulder-7,56,000 Cubic Meter /Annum.

2. Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated
26.03.2021.

3. The ground water shall be abstracted after obtaining NOC from the SGWA and its copy may be
submitted to the Board within 3 months.

4. Industry shall be bound by the directions/orders passed by Hon'ble National Green Tribunal in
Appeal No-15/2021 (I.A. No-119/2021 and L.A. No-120/2021) from time to time.

5. Provisions of the replenishment study submitted by the project proponent have to be strictly
complied with.

6. This CTO shall be strictly subject to the orders to be passed from time to time in Appeal No-
15/2021 (I.A. No-119/2021 and 1.A. No-120/2021) by Hon'ble NGT" with respect to the unit.

7. The unit shall strictly comply with all the clauses of the notarized affidavit dated 17.12.2021 as
submitted by the project proponent.

8. Unit must strictly comply with all the recommendations of the Joint committee constituted by
Hon'ble NGT before starting the mining operations.

9. If the penalty of Rs. 11,00,50,840/- as recommended by the Joint Committee is confirmed by the
Hon'ble NGT then the CTO Water/Air issued by the Board shall be deemed cancelled

10. If the penalty of Rs. 11,00,50,840/- as recommended by the Joint Committee is confirmed by the
Hon'ble NGT then the directions given by the Board vide letter no-H 43551/C-1/NGT-41 /2019,
dated-11.11.2019 will have to be complied with.

11. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

12. The unit obtains amended Environment Clearance from SETAA and complies with all the
conditions of modified E.C.

I3. Units CTO will be subject to following all the recommendations as proposed by the joint
committee in its report dated 26.10.2021.

14. Units CTO may be withdrawn anytime by the UPPCB in case of non compliance of any
conditions or in the case of a verified complaint against the unit.

15. To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

16. In case of D.G. Set operation it will ensure that any type of emission will not be the cause of
public nuisance and environmental deterioration. The Canopy and proper exhaust stack shall
maintained according to resides and human settlement of nearby area.

17. The Board reserves the right to revoke this CTO which is being granted to the said industry at any
time in case if the industry is violating any of the conditions of the consent to establish.

18. In case of violation of above mentioned conditions or any public complaint the CTO shall be
withdrawn in accordance with law.

19. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

20. Industry shall submit monitoring reports of all stacks and ambient air quality from a
certified/approved laboratory under E.P. Act 1986 within a month of starting the commercial
production in the plant.



21. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

22. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

23. This CTO will automatically stand cancelled on receipt of any complaint in future and on
confirmation of investigation in the course of the complaint and non compliance of the
directions/orders passed by Hon'ble National Green Tribunal in Appeal No-15/2021 (L.A. No-
119/2021 and I.A. No-120/2021) from time to time.

24. The mining work should be done by the project proponent in such a way that the contour of the
river is not changed.

25. Mining should not be done by the project proponent after sunset or at night.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .
Digitally signed by NISHI KUMAR CHAUHAN
NISHI KUMAR CHAUHAN 505850 50 01417 s0530

Chief Environmental Officer (Circle 3)



% UTTAR PRADESH POLLUTION CONTROL BOARD

%%’h% Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com
CONSENT ORDER
Ref No. - Dated : 30/12/2021
145252/UPPCB/Saharanpur(UPPCBRO)/CTO/w
ater/SAHARANPUR/2021
To, .
Shri SHRIDEEPAK CHAUDHARI
M/s MS STAR MINES
Yamuna River, SAHARANPUR,247121 .
SAHARANPUR

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. MS STAR MINES

Reference Application No :14461112 Dated :30/12/2021

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. MS STAR MINES is hereby
authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .

This consent is valid for the period from 18/12/2021 to 31/12/2025 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

b9

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
NISHI KU MAR CHAU HAN Digitally signed by NISHI KUMAR CHAUHAN

Date: 2021.12.30 20:12:31 +05'30'
Chief Environmental Officer (Circle 3)

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, Saharanpur to ensure the compliance of the

conditions imposed in the certificate.
Digitally signed by NISHI KUMAR
NISHI KUMAR CHAUHAN CHAUHAN

Date: 2021.12.30 20:12:50 +05'30'

Chief Environmental Officer (Circle 3)



U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.MS STAR MINES vide

Consent Order No. 14461112/ Water Dated : 30/12/2021

4(a)

4(b).

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Mining of Sand/Bajri/Boulder-
7,56,000 cubic Meter /Annum. .

The quantity of maximum daily effluent discharge should not be more than the following :

) Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge,KL/day discharge point
1 Domestic 1.5KLD . Septic Tank

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard
1 Quantity of Discharge 1.5 KLD
2 ' Total Suspended Solids AS PER E(P) RULES, 1986
3 : BOD AS PER E(P) RULES, 1986
4 Oil & Grease AS PER E(P) RULES, 1986
o 5 CcoD AS PER E(P) RULES, 1986

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No l Parameter | Standard

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:



* 1. This CTO is valid only for Mining of Sand/Bajri/Boulder-7,56,000 cubic Meter /Annum.

2. Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated-
26.03.2021.

3. The ground water shall be abstracted after obtaining NOC from the SGWA and its copy may be
submitted to the Board within 3 months.

4. Industry shall be bound by the directions/orders passed by Hon'ble National Green Tribunal in
Appeal No-15/2021 (I.A. No-119/2021 and I.A. No-120/2021) from time to time.

5. Provisions of the replenishment study submitted by the project proponent have to be strictly
complied with.

6. This CTO shall be strictly subject to the orders to be passed time to time in Appeal No-15/2021
(I.LA. No-119/2021 and I.A. No-120/2021) by Hon'ble NGT" with respect to the unit.

7. The unit shall strictly comply with all the provisions of the notarized affidavit dated 17.12.2021 as
submitted by the project proponent.

8. Unit must strictly comply with all the recommendations of the joint committee constituted by
Hon'ble NGT before starting the mining operations.

9. If the penalty of Rs. 11,00,50,840/- as recommended by the Joint Committee is confirmed by the
Hon'ble NGT then the CTO Water/Air issued by the Board shall be deemed cancelled

10. If the penalty of Rs. 11,00,50,840/- as recommended by the Joint Committee is confirmed by the
Hon'ble NGT then the directions given by the Board vide letter no-H 43551/C-1/NGT-41/2019,
dated-11.11.2019 will have to be complied with.

11. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

12. The unit obtains amended Environment Clearance from SEIAA and complies with all the
conditions of modified E.C.

13. Units CTO will be subject to following all the recommendations as proposed by the joint
committee in its report dated 26.10.2021.

14. Units CTO may be withdrawn anytime by the UPPCB in case of non compliance of any
conditions or in the case of a verified complaint against the unit.

15. The unit shall strictly comply with all the provisions of the notarized affidavit dated 17.12.2021
as submitted by the project proponent.

16. To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

17. The Board reserves the right to revoke this CTO which is being granted to the said industry at any
time in case if the industry is violating any of the conditions of the consent to establish.

18. In case of violation of above mentioned conditions or any public complaint the CTO shall be
withdrawn in accordance with law.

19. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

20. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

21. The unit shall obtain prior consents in the event of any addition of new emission generation



sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

22. Industry shall not use more than 1.5 KLD for domestic purpose, 12 KLD for dust suppression and
4.7 KLD for plantation. Water shall not be used in any manufacturing process in the industry.

23. This CTO will automatically stand cancelled on receipt of any complaint in future and on
confirmation of investigation in the course of the complaint and non compliance of the
directions/orders passed by Hon'ble National Green Tribunal in Appeal No-15/2021 (I.A. No-
119/2021 and I.A. No-120/2021) from time to time.

24. The mining work should be done by the project proponent in such a way that the contour of the
river is not changed.

-

25. Mining should not be done by the project proponent after sunset or at night.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .
Digitally signed by NISHI KUMAR

NISHI KUMAR CHAUHAN cHAUHAN

Date: 2021.12.30 20:13:16 +05'30"
Chief Environmental Officer (Circle 3)



GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti

Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING
WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF
GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOCO037075
VALID FROM 21/07/2022 TO 20/07/2027
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202206000233

Name of the Owner SHRIDEEPAK CHAUDHARI
Designation Authorized Signatory Company Name STAR MINES
g $U BT A
Company Address GATA NO.1, VILL-BARTHA KORSI, TEHSIL BEHAT SAHARAN Authorization Letter Download
YT BT Uar mfreR T
Address of the Applicant gata no 01, bartha korsi, behat, saharanpur Application Form Serial SRNP0622NIN0065
No.
Date of Submission 06/06/2022 Specimen Signature
Location Particulars
District Saharanpur Block SADHULI KADEEM
Plot No./Khasra No. GATA NO.1, VILL-BARTHA KORSI Municipality/Corporation No
Ward No./Holding No. TEHSIL BEHAT
SAHARANPUR
U.P.
Particular of the Proposed Well and Pumping Device
Date of 30/07/2022
Construction/Sinking of
the Well
Type of Well Tube Well/Boring Depth of the Well (In 36.00
meter)
Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 1.00



Operational Device Electric Motor Rate of Withdrawal 6.00

(m3/hr.)
Date of Energization (In Case of Electric Pump) 30/07/2022
Maximum Allowable Rate  6.00 Maximum Allowable 3.00
of Withdrawal (m3/hr.): Running Hours Per Day:
Maximum Allowable Annual Extraction of Ground Water: 4050.00

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a
rate not exceeding that as shown at Sl. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum allowable annual extraction of ground
water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf.

GENERAL CONDITIONS:

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of
pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved.
The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

« The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

« In case of any change of ownership of the existing well, fresh registration has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this certificate
shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

« In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal
through a fresh application, at least ninety days prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of
piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to
this office on monthly basis

« Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are
as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4” to 6”.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than
one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be
given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.



o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped
for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during
verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired
quantity of water.

i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of Indian
Industries (CIl)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall be required to
reduce their ground water use by at least 20% over the next five years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3 /day of ground water and.
Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of
50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells.
Monthly water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute
ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries,
other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water
pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate
(using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results
should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m® /day.
The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :23/07/2022

Place:Saharanpur

This certificate is electronically generated and does not require digital signature



UPPCB

=] UTTAR PRADESH POLLUTION CONTROL BOARD

N T/

@%%E!ﬁ[g\“ Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

CONSENT ORDER

Ref No. - Dated : 20/01/2022

145684/UPPCB/Sahar anpur (UPPCBRO)/CTO/w

ater/SAHARANPUR/2021

To,

Shri VISHAMBHAR DAYALGOYAL

M/sMSBALAJEE TRADING COMPANY

Village-dhikka kalan, nakud saharanpur uttar pradesh, SAHARANPUR,247342
SAHARANPUR

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. MSBALAJEE TRADING COMPANY

Reference Application No :14509565 Dated :20/01/2022

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. MS BALAJEE TRADING
COMPANY is hereby authorized by the board for discharge of their industrial effluent generated
through ETP for irrigation/river through drain and disposal of domestic effluent through septic
tant/soak pit subject to general and specia conditions mentioned in the annexure ,in refrence to their
foresaid application .

2. This consent isvalid for the period from 21/12/2021 to 31/12/2024 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

Chief Environmental Officer (Circle 3)

Enclosed : Asabove
(condition of consent):

Copy to:  Regiona Officer, U.P. Pollution Control Board, Saharanpur to ensure the compliance of the
conditions imposed in the certificate.

Chief Environmental Officer (Circle 3)



U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexureto Consent issued to M/sMSBALAJEE TRADING COMPANY vide

Consent Order No. 14509565/ Water Dated : 20/01/2022

4(a)

4A(b).

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Mining of Sand -9,47,368 Cubic
Meter /Annum..

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Dischar ge Details
S.No Kind of Effulant Maximum daily Treatment facility and
dischargeKL/day dischar ge point
1 Domestic 5.0 Septic Tank

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant

S.No Parameter Standard

1 Quantity of Discharge 5.0 KLD

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant

S.No | Parameter | Standard

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and itslog book be maintained .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions.



1. ThisCTO isvalid only for Mining of Sand-9,47,368 cubic Meter /Annum.

2. Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated-
21.06.2019.

3. The ground water shall be abstracted after obtaining NOC from the SGWA and its copy may be
submitted to the Board within 3 months failing which consent shall be deemed automatically
cancelled.

4. Industry shall be bound by the directions/orders passed by Hon'ble National Green Tribunal in OA
No0.-249/2021 (I.A. No.-187/2021) with the Caveat Application No. 12/2021, Caveat Application
No.-13/2021 and Caveat Application No.-14/2021 from time to time.

5. Provisions of the replenishment study submitted by the project proponent have to be strictly
complied with.

6. This CTO shall be strictly subject to the orders to be passed time to time in OA No0.-249/2021 (1.A.
No.-187/2021) with the Caveat Application No. 12/2021, Caveat Application No.-13/2021 and
Caveat Application No.-14/2021 by Hon'ble NGT" with respect to the unit.

7. The unit shall deposit the balance Environmental Compensation of Rs. 14,30,000/- before dated
05.02.2022 as per affidavit dated 19.01.2022 submitted online by unit to the Board.

8. Unit must strictly comply with all the recommendations of the joint committee constituted by
Hon'ble NGT before starting the mining operations.

9. Unit must comply the Guideline of Mining (Sustainable Sand Management Guideline 2016).

10. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

11. The unit obtains amended Environment Clearance from SEIAA and complies with all the
conditions of modified E.C.

12. CTO shall be strictly subject to the direction in the Hon'ble NGT in the matter OA No.-249/2021
(I.A. No.-187/2021) with the Caveat Application No. 12/2021, Caveat Application No.-13/2021 and
Caveat Application No.-14/2021 and to the decisions of any other Hon'ble Courts as case may be.

13. Units CTO may be withdrawn anytime by the UPPCB in case of non compliance of any
conditions or in the case of a verified complaint against the unit.

14. To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

15. The Board reserves the right to revoke this CTO which is being granted to the said industry at any
timein case if theindustry isviolating any of the conditions of the consent to establish.

16. In case of violation of above mentioned conditions or any public complaint the CTO shall be
withdrawn in accordance with law.

17. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

18. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

19. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sourcesin
accordance with section- 21/22 of air Act 1981 (as amended respectively).

20. Industry shall not use more than 5.0 KLD for domestic purpose, 96.0 KLD for dust suppression



and 26.0 KLD for plantation. Water shall not be used in any manufacturing processin the industry.
21. This CTO will automatically stand cancelled on receipt of any complaint in future and on
confirmation of investigation in the course of the complaint and non compliance of the
directions/orders passed by Hon'ble National Green Tribunal in OA No0.-249/2021 (1.A. No.-
187/2021) with the Caveat Application No. 12/2021, Caveat Application No.-13/2021 and Cavest
Application No.-14/2021 from time to time.

22. The mining work should be done by the project proponent in such away that the contour of the
river is not changed.

23. Mining should not be done by the project proponent after sunset or at night.
I ssued with the per mission of competent authority .

For and on behalf of U.P. Pollution Control Board .

Chief Environmental Officer (Circle 3)



UPPCB

== UTTAR PRADESH POLLUTION CONTROL BOARD

N T/

@%%E!ﬁ[g\“ Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

CONSENT ORDER

Ref No. - Dated : 20/01/2022

145665/UPPCB/Sahar anpur (UPPCBRO)/CTO/air/[SAHARANPUR/20

21

To,

Shri VISHAMBHAR DAYALGOYAL

M/s MSBALAJEE TRADING COMPANY

Village-dhikka kalan, nakud saharanpur uttar pradesh, SAHARANPUR,247342
SAHARANPUR

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
toM/s. MSBALAJEE TRADING COMPANY

Reference Application No. 14507400 Dated : 20/01/2022

1 With reference to the application for consent for emission of air pollutants from the plant of M/sMS
BALAJEE TRADING COMPANY. under Air Act 1981. It is being authorised for said emissions,
as per the standards, in environment, by the Board as per enclosed conditions .

2. This consent isvalid for the period from 21/12/2021 to 31/12/2024 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

Chief Environmental Officer (Circle 3)

Enclosed : Asabove
(condition of consent):

Copy to:  Regiona Officer, U.P. Pollution Control Board, Saharanpur to ensure the compliance of the
conditions imposed in the certificate.

Chief Environmental Officer (Circle 3)



3(a)

3(b)

3(0)

U.P. Pollution Control Board

Dated : 20/01/2022
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Mining of Sand -9,47,368 Cubic
Meter /Annum..

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Typeof Fue Stack No. Parameters Height
Source

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail

S.No | Stack No | Par ameter | Standard

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CClor
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
guantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/M OEF
& CClor otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will filetherenewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:



. ThisCTO isvalid only for Mining of Sand -9,47,368 Cubic Meter /Annum.

2. Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated
21.06.2019.

3. The ground water shall be abstracted after obtaining NOC from the SGWA and its copy may be
submitted to the Board within 3 months failing which consent shall be deemed automatically
cancelled.

4. Industry shall be bound by the directions/orders passed by Hon'ble National Green Tribunal in OA
No0.-249/2021 (I.A. No.-187/2021) with the Caveat Application No. 12/2021, Caveat Application
No0.-13/2021 and Caveat Application No.-14/2021from time to time.

5. Provisions of the replenishment study submitted by the project proponent have to be strictly
complied with.

6. This CTO shall be strictly subject to the orders to be passed time to time in OA No0.-249/2021 (1.A.
No.-187/2021) with the Caveat Application No. 12/2021, Caveat Application No.-13/2021 and
Caveat Application No.-14/2021 by Hon'ble NGT" with respect to the unit.

7. The unit shall deposit the balance Environmental Compensation of Rs. 14,30,000/- before dated
05.02.2022 as per affidavit dated 19.01.2022 submitted online by unit to the Board.

8. Unit must installed Acoustic Enclosure on 7.5 KVA DG and 7.5 KVA DG Sets with stack height
as per norms,

9. Unit must comply the Guideline of Mining (Sustainable Sand Management Guideline 2016).

10. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

11. The unit obtains amended Environment Clearance from SEIAA and complies with all the
conditions of modified E.C.

12. CTO shall be strictly subject to the direction in the Hon'ble NGT in the matter OA No.-249/2021
(I.A. No.-187/2021) with the Caveat Application No. 12/2021, Caveat Application No.-13/2021 and
Caveat Application No.-14/2021 and to the decisions of any other Hon'ble Courts as case may be.

13. Units CTO may be withdrawn anytime by the UPPCB in case of non compliance of any
conditions or in the case of a verified complaint against the unit.

14. To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

15. In case of D.G. Set operation it will ensure that any type of emission will not be the cause of
public nuisance and environmental deterioration. The Canopy and proper exhaust stack shall
maintained according to resides and human settlement of nearby area.

16. The Board reserves the right to revoke this CTO which is being granted to the said industry at any
timein case if theindustry isviolating any of the conditions of the consent to establish.

17. In case of violation of above mentioned conditions or any public complaint the CTO shall be
withdrawn in accordance with law.

18. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

19. Industry shall submit monitoring reports of all stacks and ambient air quality from a
certified/approved laboratory under E.P. Act 1986 within a month of starting the commercial
production in the plant.

20. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act



1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

21. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sourcesin
accordance with section- 21/22 of air Act 1981 (as amended respectively).

22. This CTO will automatically stand cancelled on receipt of any complaint in future and on
confirmation of investigation in the course of the complaint and non compliance of the
directions/orders passed by Hon'ble National Green Tribunal in OA No0.-249/2021 (1.A. No.-
187/2021) with the Caveat Application No. 12/2021, Caveat Application No.-13/2021 and Cavest
Application No.-14/2021 from time to time.

23. The mining work should be done by the project proponent in such away that the contour of the
river is not changed.

24. Mining should not be done by the project proponent after sunset or at night.

| ssued with the per mission of competent authority .

For and on behalf of U.P. Pollution Control Board .

Chief Environmental Officer (Circle 3)



10/5/22, 4:40 PM about:blank

GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti

Government of Uttar Pradesh

L.

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK
USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO:
VALID FROM --- TO ---
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202206001485

Name of the Owner VISHAMBHAR GOYAL

Designation Authorized Signatory Company Name BALAJI TRADING

g S PTAH COMPANY

Company Address Near Village — Dhikka Kalan, Tehsil — Nakur, Distr Authorization Letter Download

S BT e TSR o3

Address of the Applicant CHATTA MOHALLA KAMAN Application Form Serial SRNP0622NIN0066
No.

Date of Submission 29/06/2022 Specimen Signature

Location Particulars

District Saharanpur Block NAKUR

Plot No./Khasra No. 839, 841~856, 858, 859, 860, 861, 863, 8 Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of 15/02/2019

Construction/Sinking of

the Well

Type of Well Tube Well/Boring Depth of the Well (In 40.00
meter)

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 5.00

Operational Device Diesel Engine Rate of Withdrawal 5.00
(m3/hr.)

Date of Energization (In Case of Electric Pump) N/A

Maximum Allowable Rate  5.00 Maximum Allowable 2.00

of Withdrawal (m3/hr.): Running Hours Per Day:
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Maximum Allowable 2500 Recharge Required 0.00
Annual Extraction of
Ground Water:

« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of
ground water at a rate not exceeding that as shown at Sl. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum
allowable annual extraction of ground water as shown at SlI. (3k) and is valid subject to the observance of the conditions stated overleaf.

« Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form within the
given time period.

Place:
Date:

Yours Faithfully,
Signature of the Issuing Authority
and Designation

GENERAL CONDITIONS:

« Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only
started after registration of his/her NOC.

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

« The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

« In case of any change of ownership of the existing well, fresh registration has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration

« Incase, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made
available to this office on monthly basis

« Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers
are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4” to 6”.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as
well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2
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o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should
be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the
concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

« Any other condition(s) that may be imposed by the concerned Authority.
« In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS:

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

« ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« iii) All industries abstracting ground water in excess of 100 m®/d shall be required to undertake annual water audit through Confederation of
Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of
Commerce & Industries certified auditors and submit audit reports within three months of completion of the same to Ground Water
Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five years
through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3 /day of ground water
and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the
pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« Vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of
ground water pollution.

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

« i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

This NOC is not authorized by any Official. This should only be used for Preview purpose.
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UPPCB

e — ]
.‘“i UTTAR PRADESH POLLUTION CONTROL BOARD

%%E%& Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com
CONSENT ORDER
Ref No. - Dated : 11/03/2022
150131/UPPCB/Sahar anpur (UPPCBRO)/CTO/w
ater/SAHARANPUR/2022
To,

Shri VINOD DHAWAN
M/s SHAKUMBARI MINES
SAHARANPUR,247232
SAHARANPUR

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. SHAKUMBARI MINES

Reference Application No :15109063 Dated :11/03/2022

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. SHAKUMBARI MINES is
hereby authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and specia conditions mentioned in the annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 09/03/2022 to 31/12/2026 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

Chief Environmental Officer (Circle 3)

Enclosed : Asabove
(condition of consent):

Copy to:  Regiona Officer, U.P. Pollution Control Board, Saharanpur to ensure the compliance of the
conditions imposed in the certificate.

Chief Environmental Officer (Circle 3)



U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexureto Consent issued to M/s.SHAKUMBARI MINES vide

Consent Order No. 15109063/ Water Dated : 11/03/2022

4(a)

4A(b).

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Mining of SAND, BAJRI,
BOULDER -94,500 Cubic Meter/Annum..

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Dischar ge Details
S.No Kind of Effulant Maximum daily Treatment facility and
dischargeKL/day dischar ge point
1 Domestic 0.46 KLD Septic Tank

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant

S.No Parameter Standard

1 Quantity of Discharge 0.46 KLD

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No | Parameter | Standard

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and itslog book be maintained .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions.



1. ThisCTO isvalid only for Mining of SAND, BAJRI, BOULDER -94,500 Cubic Meter/Annum.

2. Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated
24.08.2020.

3. The ground water shall be abstracted after obtaining NOC from the SGWA and its copy may be
submitted to the Board within 3 months failing which consent shall be deemed automatically
cancelled.

4. Industry shall be bound by the directions/orders passed by Hon'ble National Green Tribunal in OA
No0.-249/2021 (I.A. No.-187/2021) with the Caveat Application No. 12/2021, Caveat Application
No0.-13/2021 and Caveat Application No.-14/2021from time to time.

5. Unit must submit replenishment study in the Board immediately otherwise CTO Water/Air issued
by the Board shall be deemed cancelled automatically.

6. This CTO shall be strictly subject to the orders to be passed time to time in OA No0.-249/2021 (1.A.
No.-187/2021) with the Caveat Application No. 12/2021, Caveat Application No.-13/2021 and
Caveat Application No.-14/2021 by Hon'ble NGT" with respect to the unit.

7. The unit must deposit the remaining Environmental Compensation of Rs. 12,50,000/- immediately.
It isfurther clarified that this CTO will be valid only from the date of deposition of Environmental
Compensation in the Board's Account.

8. Unit must comply the Guideline of Mining (Sustainable Sand Management Guideline 2016).

9. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

10. The unit obtains amended Environment Clearance from SEIAA and complies with all the
conditions of modified E.C.

11. CTO shall be strictly subject to the direction in the Hon'ble NGT in the matter OA No.-249/2021
(I.A. No.-187/2021) with the Caveat Application No. 12/2021, Caveat Application No.-13/2021 and
Caveat Application No.-14/2021 and to the decisions of any other Hon'ble Courts as case may be.

12. Units CTO may be withdrawn anytime by the UPPCB in case of non compliance of any
conditions or in the case of a verified complaint against the unit.

13. To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

14. In case of D.G. Set operation it will ensure that any type of emission will not be the cause of
public nuisance and environmental deterioration. The Canopy and proper exhaust stack shall
maintained according to resides and human settlement of nearby area.

15. The Board reserves the right to revoke this CTO which is being granted to the said industry at any
timein case if theindustry isviolating any of the conditions of the consent to establish.

16. In case of violation of above mentioned conditions or any public complaint the CTO shall be
withdrawn in accordance with law.

17. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

18. Industry shall submit monitoring reports of all stacks and ambient air quality from a
certified/approved laboratory under E.P. Act 1986 within a month of starting the commercial
production in the plant.

19. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.



20. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sourcesin
accordance with section- 21/22 of air Act 1981 (as amended respectively).

21. This CTO will automatically stand cancelled on receipt of any complaint in future and on
confirmation of investigation in the course of the complaint and non compliance of the
directions/orders passed by Hon'ble National Green Tribunal in OA No0.-249/2021 (1.A. No.-
187/2021) with the Caveat Application No. 12/2021, Caveat Application No.-13/2021 and Cavest
Application No.-14/2021 from time to time.

22. The mining work should be done by the project proponent in such away that the contour of the
river is not changed.

23. Mining should not be done by the project proponent after sunset or at night.

| ssued with the per mission of competent authority .

For and on behalf of U.P. Pollution Control Board .

Chief Environmental Officer (Circle 3)



UPPCB

== UTTAR PRADESH POLLUTION CONTROL BOARD

e el

@%%E!ﬁ[g\“ Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

CONSENT ORDER

Ref No. - Dated : 11/03/2022

150127/UPPCB/Sahar anpur (UPPCBRO)/CTO/air/[SAHARANPUR/20

22

To,

Shri VINOD DHAWAN
M/s SHAKUMBARI MINES
SAHARANPUR,247232
SAHARANPUR

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
toM/s. SHAKUMBARI MINES

Reference Application No. 15108872 Dated : 11/03/2022

1 With reference to the application for consent for emission of air pollutants from the plant of M/s
SHAKUMBARI MINES. under Air Act 1981. It is being authorised for said emissions, as per the
standards, in environment, by the Board as per enclosed conditions .

2. This consent is valid for the period from 09/03/2022 to 31/12/2026 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

Chief Environmental Officer (Circle 3)

Enclosed : Asabove
(condition of consent):

Copy to:  Regiona Officer, U.P. Pollution Control Board, Saharanpur to ensure the compliance of the
conditions imposed in the certificate.

Chief Environmental Officer (Circle 3)



3(a)

3(b)

3(0)

U.P. Pollution Control Board

Dated : 11/03/2022
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Mining of SAND, BAJRI,
BOULDER -94,500 Cubic Meter/Annum..

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Typeof Fue Stack No. Parameters Height
Source

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail

S.No | Stack No | Par ameter | Standard

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CClor
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
guantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/M OEF
& CClor otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will filetherenewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:



1. ThisCTO isvalid only for Mining of SAND, BAJRI, BOULDER -94,500 Cubic Meter/Annum.

2. Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated
24.08.2020.

3. The ground water shall be abstracted after obtaining NOC from the SGWA and its copy may be
submitted to the Board within 3 months failing which consent shall be deemed automatically
cancelled.

4. Industry shall be bound by the directions/orders passed by Hon'ble National Green Tribunal in OA
No0.-249/2021 (I.A. No.-187/2021) with the Caveat Application No. 12/2021, Caveat Application
No0.-13/2021 and Caveat Application No.-14/2021from time to time.

5. Unit must submit replenishment study in the Board immediately otherwise CTO Water/Air issued
by the Board shall be deemed cancelled automatically.

6. This CTO shall be strictly subject to the orders to be passed time to time in OA No0.-249/2021 (1.A.
No.-187/2021) with the Caveat Application No. 12/2021, Caveat Application No.-13/2021 and
Caveat Application No.-14/2021 by Hon'ble NGT" with respect to the unit.

7. The unit must deposit the remaining Environmental Compensation of Rs. 12,50,000/- immediately.
It isfurther clarified that this CTO will be valid only from the date of deposition of Environmental
Compensation in the Board's Account.

8. Unit must comply the Guideline of Mining (Sustainable Sand Management Guideline 2016).

9. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

10. The unit obtains amended Environment Clearance from SEIAA and complies with all the
conditions of modified E.C.

11. CTO shall be strictly subject to the direction in the Hon'ble NGT in the matter OA No.-249/2021
(I.A. No.-187/2021) with the Caveat Application No. 12/2021, Caveat Application No.-13/2021 and
Caveat Application No.-14/2021 and to the decisions of any other Hon'ble Courts as case may be.

12. Units CTO may be withdrawn anytime by the UPPCB in case of non compliance of any
conditions or in the case of a verified complaint against the unit.

13. To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

14. In case of D.G. Set operation it will ensure that any type of emission will not be the cause of
public nuisance and environmental deterioration. The Canopy and proper exhaust stack shall
maintained according to resides and human settlement of nearby area.

15. The Board reserves the right to revoke this CTO which is being granted to the said industry at any
timein case if theindustry isviolating any of the conditions of the consent to establish.

16. In case of violation of above mentioned conditions or any public complaint the CTO shall be
withdrawn in accordance with law.

17. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

18. Industry shall submit monitoring reports of all stacks and ambient air quality from a
certified/approved laboratory under E.P. Act 1986 within a month of starting the commercial
production in the plant.

19. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.



20. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sourcesin
accordance with section- 21/22 of air Act 1981 (as amended respectively).

21. This CTO will automatically stand cancelled on receipt of any complaint in future and on
confirmation of investigation in the course of the complaint and non compliance of the
directions/orders passed by Hon'ble National Green Tribunal in OA No0.-249/2021 (1.A. No.-
187/2021) with the Caveat Application No. 12/2021, Caveat Application No.-13/2021 and Cavest
Application No.-14/2021 from time to time.

22. The mining work should be done by the project proponent in such away that the contour of the
river is not changed.

23. Mining should not be done by the project proponent after sunset or at night.

| ssued with the per mission of competent authority .

For and on behalf of U.P. Pollution Control Board .

Chief Environmental Officer (Circle 3)



GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti

Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING
WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF
GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC032507
VALID FROM 21/07/2022 TO 20/07/2027
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202206000076

Name of the Owner VINOD DHAHAN
Designation Authorized Signatory Company Name SHAKUMBARI
L[ FU BT A MINES
Company Address GATA No.8/1,19,22, VILL-HAIDERPUR, HINDUWALA TEH B Authorization Letter Download
YT BT Uam TRPR 0
Address of the Applicant HOUSE N. 12 NUMAISH CAMP SAHARANPUR UP Application Form Serial SRNP0622NIN0061
No.
Date of Submission 02/06/2022 Specimen Signature
Location Particulars
District Saharanpur Block SADHULI KADEEM
Plot No./Khasra No. GATA No.8/1,19,22, VILL-HAIDERPUR, Municipality/Corporation No
Ward No./Holding No. HINDUWALA TEH
BEHAT
SAHARANPUR
U.P.
Particular of the Proposed Well and Pumping Device
Date of 15/07/2022
Construction/Sinking of
the Well
Type of Well Tube Well/Boring Depth of the Well (In 33.00
meter)
Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 1.00



Operational Device Electric Motor Rate of Withdrawal 6.50

(m3/hr.)
Date of Energization (In Case of Electric Pump) 15/07/2022
Maximum Allowable Rate 6.50 Maximum Allowable 2.00
of Withdrawal (m3/hr.): Running Hours Per Day:
Maximum Allowable Annual Extraction of Ground Water: 2925.00

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a
rate not exceeding that as shown at Sl. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum allowable annual extraction of ground
water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf.

GENERAL CONDITIONS:

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of
pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved.
The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

« The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

« In case of any change of ownership of the existing well, fresh registration has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this certificate
shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

« In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal
through a fresh application, at least ninety days prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of
piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to
this office on monthly basis

« Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are
as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4” to 6”.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than
one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be
given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.



o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped
for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during
verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired
quantity of water.

i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of Indian
Industries (CIl)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall be required to
reduce their ground water use by at least 20% over the next five years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3 /day of ground water and.
Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of
50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells.
Monthly water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute
ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries,
other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water
pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate
(using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results
should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m® /day.
The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :23/07/2022

Place:Saharanpur

This certificate is electronically generated and does not require digital signature
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" M/S STAR MINES

Gata No.:- 1, Village Bartha Korsi Tehsil- Behat, Distt.-Saharanpur 247121 R

Ref No.:- 6‘ 202 ) - Datid: 10"%%,%émbcr; DD

To.

CHIEF POLLUTION OFFICER (CIRCLE-3)

U.P. Pollution Control Board,

Building No. TC-12V, Vibhuti Khand, Gomti Nagar,

Lucknow-226010 . .

SUBJECT — Reply to Notice dated 14.11.2022 (Recived on 28.11.2022) [Ref No.
H84132/C-3/Jal/556/2022] sent by Chief Pollution Officer (Circle-3), U.P.
Pollution Control Board with regard to imposition of Environmental
Compensation.

REF -
e Judgment dated 10.05.2022 passed by the Hon’ble National Green

Tribunal in Appeal No. 15 of 2021

® Judgment dated 11.05.2022 passed by the Hon’ble National Green
Tribunal in OA No. 249 of 2021 titled ‘Daljeet Singh v. UPPCB

o Order dated 26.09.2022 passed by the Hon’ble Supreme Court in Civil
Appeal No. 7008 of 2022 titled ‘Star Mines v. UPPCB’

e Order dated 12.08.2022 passed by the Hon’ble Supreme Court in Civil
Appeal No. 5013 of 2022.

RESPECTED SIR(S),

We are in receipt of your letter dated 14.11.2022 (received on 28.11.2022)
whereby your office has computed a total Environmental compensation of Rs.
22,10,01,716/- for alleged violations by M/s Star Mines, Gata No. 1, Yamuna
River, Village Bartha Korsi, Tehsil Behat, District Saharanpur, Uttar Pradesh,
in terms of the Judgment/ Order dated 10.05.2022 & 11.05.2022 passed by the
Hon’ble NGT in Appeal No. 15 0of 2021 and OA No. 249 of 2021, respectively.

That vide the said letter dated 14.11.2022 you have imposed an Environmental

Compensation of Rs. 11,18,00,156/- (Rupees Eleven Crores Eighteen

Reg. off.:- C3, Hakikat Nagar, Near Old Sales Tax office, Saharanpur (U.P.) 247001

Email id:- starminesre@gmail.com Contact No.:- 9536666656



.- ithout
One Hundred —and  FiftySix  only) for mining with

Thousand . of Rs
J/consent under the Water/ Air Acts, and further Compensation

pcrmission

jont
10.91.10.848/- (Rupees Ten Crores Ninety One Lakhs Ten T housand Eigh
Hundred and Forty Eight only) for mining work executed beyond the sanction

capacity, and Rs. 90,720/- (Rupees Ninety Thousand Seven Hundred and

Twenty only) for extraction of ground water.

In Connection therewith, we submit that the allegtions levelled and the
computation made vide the letter dated 14.11.2022 is ex facie fallacious being
done in a mechanical and arbitrary manner, and based on an incorrect
methodology on misconconcieved facts which even otherwise amounts to triple

Jeopardy and contempt of the Orders passed by the Hon’ble Supreme Court.

THE TRUE AND CORRECT FACTS AND CIRCUMSTANCES ARE AS FOLLOW:

I.  M/s Star Mines was was granted Mining Lease in respect of Gata No. 1,
Village Barthakorsi, Tehsil Behat, District Saharanpur, U.P admeasuring 36.00

Hectares, for excavation/mining of about 7,56,000/- cubic meter per annum of

Sand, bajri and boulder.

II. M/s Star Mines after taking prior Environmental Clearance dated 26.03.2021
started mining operations for a period of 77 days between 1.04.2021-

17.06.2021.

III. ~ The UPPCB issued Show Cause Notice dated 09.09.2021 imposing Rs.10,000/-
fine per day on the Appellant for the period 01.04.2021 to 17.07.202] i.e 77
days towards mining conducted by the Appellant without a CTO under the Air/
Water Acts. The said amount, totalling of Rs. 7,70,000/- was duly paid by M/s
Star Mines in compliance thereof. Subsequently, the Respondent No. 1,
UPPCB vide letters dated 30.12.2021 issued the Consent to Operate (CTO)
under Section 21/22 of the Air Act, 1981 and Section 25/26 of the Water Act,
1974, in favour of M/s Star Mines.



IV.

VI.

led before the
ued In
No. 1,
le NGT

An Appeal No 15/2021 tilted ‘Promod v. State of U.P.” was fi
AN ! C =

Hon'ble NGT, sata
of M/s Star Mines in respect of the said Mine located at Ga

secking setting aside of the EC dated 26.03.2021 188

favour ‘ b
Village Bhartakorsi, Tehsil Behat, District Saharanpur, U.P. The Hon

- . : or C ittee
vide its Order dated 9.06.2021 constituted a Four-member Comm

comprising of the CPCB, State PCB, MOEF&CC and District Magistrate,

ised in
Saharanpur to furnish its report on the averments made and grounds raisc

Appeal No. 15/2021.

The Hon’ble National Green Tribunal vide Judgment dated 10.05.2022 in
Appeal No. 15/2022, accepted the Report of the 4-member Joint Committee to
the extent that the Appellant was carrying on mining operations in the said
Mine without the requisite CTO under the Air/ Water Acts, without requisite
NOC from the Central Ground Water Authority (CGWA) and excavated
material beyond the daily prescribed limit but within the permissible limit
under the Mining leases/ EC. Accordingly the Hon’ble Tribunal directed the
UPPCB to enhance the compensation for illegal extracted of ground water and

conducting mining without the requisite consents under the Air/ Water Acts.

The said Judgment dated 10.05.2022 has been assailed by M/s Star Mines
before the Hon’ble Supreme Court of India in Civil Appeal No. 5013 of 2022,
wherein vide its Order dated 12.09.2022 & 11.11.2022, the Hon’ble Supreme

Court of India was pleased to stay the Judgment/ Final Order dated 10.05.2022.

The Hon’ble National Green Tribunal vide its Judgment/ Final Order dated
11.05.2022 in OA No. 249/2021 directed that compensation for mining without
requisite consents under the Air/ Water Acts be imposed against M/s Star
Mines. The Hon’ble Tribunal further, without noting that similar directions
were passed against M/s Star Mines vide Judgment dated 10.05.2022, held that

M/s Star Mines is also liable to be pay compensation assessed for illegal



oxtracted of ground water and conducting mining without C'TO under the Air/
Water Acts.

he Judgment/ Final Order dated 11.05.2022 was assailed by M/s Star Mines
before the Hon ble Supreme Court of India in Civil Appeal No. 7008 of 2022.
The Hon ble Supreme Court of India was pleased to issue notice vide its Order
dated 26.09.2022 and permitted the UPPCB to only proceed with ‘assessment’
of compensation as per the order of the Hon’ble NGT. Pertinetly, no directions

. : . he
were issued to raise any demand once the assessment is completed as t

matter is sub-judice before the Hon’ble Supreme Court.

IN LIGHT OF THE ABOVEMENTIONED FACTS AND CIRCUMSTANCES, OUR

REPLY IS AS UNDER:

A. The present Notice has been issued i pursuant to the Judgment / Final Order
dated 10.05.2022 & 11.05.2022 passed by the Hon’ble NGT, in Appeal No.
15 0£2021 and O.A. 249 of 2021 respectively. It a matter of record that both
the Judgments have been assailed by M/s Star Mines before the Hon’ble
Supreme Court in Civil Appeal No. 5013/2022 & 7008/ 2022, respectively

and the matter is sub judice before the Hon’ble Supreme Court.

B. The Hon’ble Supreme Court vide its Order dated 12.08.2022 & 11.11.2022
has stayed the operations of the Judgment dated 10.05.2022 and thus any
demand raised/ compensation sought on the basis of the said Judgment dated
10.05.2022 would overreach the Orders/ proceedings of the Hon’ble
Supreme Court and would amount to a contemptuous Act. Further, the
Hon’ble Supreme Curt vide its Order dated 26.09.2022 has only permitted

the UPCCB to assess the compensation.



True Copics of the Orders dated 12.082022 & 11.11.2022 Paswd by the
Hon ble Supreme Courl in Civil Appcal No. 5013/2022 is PJPPC”‘JCd here as

ANNEXURE 1 AND ANNEXURE 2, respectively.
ANNA s ————

A true copy of the Orders dated 26.09.2022 passed by the Hon’ble Supreme
Court in Civil Appeal No. 7008/2022 is appended here as ANNEXURE 3.

. The amount computed by your good office is based on the two Approaches
enumerated in the Judgment dated 26.02.2021 in OA No. 360/2015, NGT
Bar Association v. Virender Singh, passed by the Hon’ble Tribunal. A bare
perusal of the said Judgment and the two approaches would reveal that the
said formulae(s) are computation of Environmental compensation in cases of
excessive & illegal extraction of Minerals over the permitted quantity in the

Mining lease/ EC and/or in the absence of an Environmental Clearance

altogether, which is not the situation in the present case.

Admittedly, M/s Star Mines has extracted mineral within the total
permissible limit under the Mining Lease/ EC, albiet allegedly in excess of
the daily prescribed quantity which cannot remotely amount to illegal
extraction of mineral for the purposes of the two Approaches. M/s Star
Mines has conducted the mining activity after taking a prior Environmental
Clearance and under a Valid Mining lease after paying the requisite Royalty
under the prevalent law/ State Concession Rules. Thus, imposing penalty/
environmental compensation over and above the penalty under the Air/
Water Acts, would even otherwise be highly exorbitant, excessive and
disproportionate, apart from being arbitrary and unreasonable. Such a

computation would equat M/s Star Mines with those conducting mining

without any mining lease and/or EC whatsoever.

. That in the facts and circumstances of the present case, the Environmental

Compensation for mining without alleged extracted of ground water, minino



. . _ e der the
d the daily permissible limit and  without requisite CTOs un

‘hodolo
Water Acts. ought to have been calculated as per methodology

. he
CPCB Report dated 30.05.2019 which was accepted by t
No. 593 of

beyon
Air/

prescribed in the

Hon'ble Tribunal vide its Jugdment dated 28.08.2019 in OA

2017.

A Copy of the ‘Report of the CPCB in house Committee on metholdogy for
Assessing Environmental Compensation and Action plan to utilize the fund

is appended herein and marked as Annexure D.

Even otherwise, without prejudice to the above averment that the Judgment
dated 10.05.2022 has been categorically stayed by the Hon’ble Supreme
Court and any proceedings in pursuance thereof would amount to contempt
of the Order of the Hon’ble Supreme Court, it is submitted that the letter
dated 14.11.2022 has been issued mechanically by erroneously imposing the
environmental compensation recommended by the Joint Committee in

10.05.2022 which was not per se accepted by the Hon’ble Tribunal.

The said Joint report within its para 10.3.2 computed the Environmental
Compensation at Rs. 10,91,10,840/-. The said compensation was computed
on the basis of Approach — 1 mentioned in case of NGT Bar Association vs
Virender Singh, O.4 No. 360 of 2015 as per the inflated figures given by the
Applicant in that case. It is hereby submitted that the Joint Committee
merely recommended the Environmental Compensation, but SEIAA, U.P
did not accept/make any observation on the Joint Committee Report, and
neither the Hon’ble NGT accepted the recommendation of the J oint

Committee Report. and vested your good office with the duty to conduct de-

novo assessment.

- That without prejudice to the above, it is respectfully submitted, that as per
the letter dated 14.11.2022, your office has wrongly accepted the



I nvironmental Compensation recommended by the joint Committee based
on Approach 1 mentioned in case of NGT Bar Association Vs Virender
Simoh. O.A No. 360 of 2015 and further imposed Fnvironmental
Compensation of Rs. 11.25.70,156/-. for the same violations based on
Approach — 2 mentioned in case of NGT Bar Association vs Virender Singh,

0.4 No. 300 of 2015.

As per the NGT Bar Association Judgment, Approach — 1 and Approach — 2
are two alternative methods of calculation of Environmental Compensation

and such compensation is to be calculated under either of the two

approaches and both cannot be used to assess compensation. Clearly, this is

a case of double jeopardy wherein Environmental Compensation has been
computed twice using two different methodologies introduced within the
same Judgment i.e NGT Bar Assocaition (supra) for a single act of violation.
It would be catastrophical if project proponents start getting penalized under

both the alternative compensatory/punitive methodology for a single act of

violation.

G. Be that as it may, the letter dated 14.11.2022 does not disclose the detailed
computation/calculation and the factors thereof which led to imposition of
such an astronomical amount of compensation, and hence for this reason

alone the said letter dated 14.11.2022 ought to be withdrawn.

Thus in view of the above mentioned facts and submissions, we earnestly
request you to recall the erroneous and excessive demand raised vide letter
dated 14.11.2022 (Recieved on 28.1 1.2022) for being disproportionate,
irrational, unreasonable, arbitrary and in the teeth of the Stay Order(s)/
proceedings pending before the Hon’ble Supreme Court, and in the alternative,
your good office is requested to kindly keep the letter dated 14.11.2022 in
abeyance till the disposal of Civil Appeal No. 5013 of 2022 and Civil Appeal
No. 7008 of 2013, awaiting the decision of the Hon’ble Supreme Court.



The present Reply is without prejudice to our legal and statutory rights,

including approaching the Hon’ble Supreme Court and other Courts/ Tribunals

by initiating appropriate proceedings, including that of contempt.
This is for your information and Necessary Action.

Yours Sincerely

M/S STAR MINES
Sl artab
—

[FOR M/S'STAR MINES]
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M NO.14 COURT NO.6 SECTION XVII
SUPREME COURT O0F INDIA
RECORD OF PROCEEDINGS
Civil Appeal No(s). 5013/2022
M/S. STAR MINES Appellant(s)
VERSUS
THE STATE OF UTTAR PRADESH & ORS. Respondent (s)

(IA No0.106684/2022-EXEMPTION FROM FILING c/C OF THE IMPUGN?R
JUDGMENT and IA No.106682/2022-STAY APPLICATION and 855,
N0.106685/2022-EXEMPTION FROM FILING O.T. and IA No0.106681/2
PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES )
Date : 12-08-2022 This appeal was called on for hearing today.
CORAM : HON'BLE MS. JUSTICE INDIRA BANERJEE

HON'BLE MR. JUSTICE V. RAMASUBRAMANIAN

For Appellant(s) Ms. Preetika Dwivedi, AOR

Mr. Anupam Mishra, Adv.

Mr. Neeraj Jain, Adv.

Mr. Abhishek Mohantya, Adv.
For Respondent(s) Mr. Ajit Sharma, AOR

UPON hearing the counsel the Court made the following
ORDER
Issue notice subject to deposit of the penalty of

Rs.2,00,00,000/- (Rupees two crores only) in the National Green
Tribunal, Principal Bench, New Delhi, without pPrejudice to the
rights and contentions of the respective parties.

Subject to deposit of Rs.2,00,00,000/- as aforesaid, there

shall be stay of operation of the impugned order till the next date

srrfffearing.

Dale 20; 12
160101 IST
ossan ]

(GULSHAN KUMAR ARORA) (MATHEW ABRAHAM)
AR-CUM-PS COURT MASTER (NSH)



COURT NO.3 SECTION XVII

M NO.2
SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

civil Appeal No(s). 5013/2022

M/S. STAR MINES Appellant(s)
VERSUS

STATE OF UTTAR PRADESH & ORS. Respondent (s)

(office report for direction.)

Date : 11-11-2022 This appeal was called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE S. ABDUL NAZEER
HON'BLE MR. JUSTICE V. RAMASUBRAMANIAN

For Appellant(s) Ms. Preetika Dwivedi, AOR
Mr. Abhishek Mohanty,Adv.

For Respondent(s) Mr. Ajit Sharma, AOR

UPON hearing the counsel the Court made the following
ORDER

The appellant is permitted to deposit a sum of

Rs.1,00,00,000/- (Rupees one crore) out of the amount of

Rs.2,00,00,000/- (Rupees two crores) as ordered by this

Court on 12.08.2022 within a period of one week from

today before the National Green Tribunal, Principal

Bench, New Delhi.

The balance amount of Rs.1,00,00,000/- (Rupees one

crore) shall be deposited within a period of four weeks.

Signatyre Not Verified LlSt after Slx weekS
E;?naﬁ?gn by ’
Da‘::ggmo 112

Kisis

ANITA M
(ANITA MALHOTRA) (KAMLESH RAWAT)
AR-CUM-PS
COURT MASTER
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COURT NO.4 SECTION XVII

M NO.27
SUPREME COURT OF INDTIA

RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s). 26439/2022

-05-2022
(Arising out of impugned final judgment and order Qated 11-05-20
in OA No. 249/2021 passed by the National Green Tribunal)
petitioner(s)

M/S STAR MINES
VERSUS

UTTAR PRADESH POLLUTION CONTROL BOARD & ORS. Respondent(s)

(IA No0.133449/2022-EXEMPTION FROM FILING C/C OF THE IMPUGNED

JUDGMENT and IA No.133448/2022-STAY APPLICATION and IA
N0.133450/2022-EXEMPTION FROM FILING O.T. and IA No.133447/2022-

CONDONATION OF DELAY IN FILING APPEAL and IA No.133699/2022-
PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)

Date : 26-09-2022 This petition was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE S. ABDUL NAZEER

HON'BLE MR. JUSTICE V. RAMASUBRAMANIAN

For Petitioner(s) Mr. Dama Sheshadri Naidu, Sr.Adv.
Mr. Vanshdeep Dalmia, AOR
Mr. Suchakshu Jain, Adv.
Ms. Shreya Chugh,Adv.
Ms. Shevali Chaudhary, Adv.

For Respondent(s) Mr. Ajit Sharma, AOR

UPON hearing the counsel the Court made the following
ORDER

Applications for exemption from filing certified

copy of the impugned judgment and exemption from filing

official translation are allowed.

Delay condoned.

Signalyre ol Verilied

) naﬂ'{:n by 1
555’;::?'?;;, Issue notice.
i



Liberty is granted to serve the standing counsel, in

addition.

However, we permit the U.P.Pollution Control Board

to proceed with the assessment of compensation.

(ANITA MALHOTRA) (KAMLESH RAWAT)
AR-CUM-PS COURT MASTER



Report of the CPCB In-house Committee on
Methodology for Assessing Environmental
Compensation and Action Plan to Utilize the Fund

CENTRAL POLLUTION CONTROL BOARD
“Parivesh Bhawan”, East Arjun Nagar,
Delhi-110032
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Abstract

Environmental compensation is a policy instrument for the protection of the environment
which works on the Polluter Pay Principal. Environmental compensation has already been
implemented in various countries, although limited in scope. Experiences from these
implementations are mixed and tend to stress the importance of certain principles in order

to achieve the overall objective of protection of the environment.

The Hon’ble National Green Tribunal through its various judgments has empowered the
Central Pollution Control Board to lay down the methodology tc assess and recover
compensation for damage to the environment and utilize such amount in terms of an action

plan for protection of the environment.

An attempt has been made by the CPCB in-house Committee to develop a methodology for

assessing environmental compensation to be levied on concerned industry, authority,

individual etc. for the protection of environment. Expert institutions/ NGOs like The Energy
and Resources Institute, Centre for Science and Environment-India, Inst:tute of Economic
Growth etc. were also consulted to finalize the report. Overall objective is to develop self-
sense of responsibility towards the environment and to make defaulters realize their mistake
by imposing compensation, which will be utilized for the protection/restoration of the

environment.
Although, this is the first attempt in India towards development of methodology for assessing
environmental compensation, however, efforts have been made to simplifying the process so
that regulatory institutions can easily adopt the methodology for implementation.
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Chapter-I: B [ —
Units -

0.593/2017
1.1 Backgrount incipal Bench in the matter of OAN
ri

’ P - of India & Ors.
The Hon’ble National Green Trlbunal(NGZLrakSha - Vs, Union 0
75/2012, Paryavaran
(WP (CIVIL) No. 3 o
directed Central Pollution Control Board (CPCB)

if any, against those accountable for

CPCB may also assess and recover
fund may be kept in a separate
t. Such

“The CPCB may take penal action for failure,
setting up and maintaining STPs, CETPs and ETPs. y
compensation for damage to the environment and sai o environmen
account and utilized in terms of an action plan for protection o” .
action plan may be prepared by the CPCB within three months” (

1.2 Constitution of the Committee

In this context, Chairman, CPCB constituted a Committee under the Chairmanship of Shri A:
sudhakar, I/c WQM-I with Shri A. K. Vidyarthi, 1/c WQM-II, Shri P. K. Gupta, I/c IPC-VI, Shri
Nazimuddin I/c IPC-Il and Dr. S. K. Paliwal, Scientist ‘D’ as members. The Committee was asked
to deliberate on this issue and come up with a draft formulation before 15.9.2018.

1.3 Methodology for Assessing Environmental Compensation

The Committee discussed the issue on 4.9.2018, 13.9.2018,17.9.2018 and 09.10.2018. A
meeting was also held with Senior Officers of CPCB Head Office and Regional Directorates

through video conferencing on 28.09.2018 to discuss the draft report and to seek
comments/feedbacks. The comments/feedbacks

received and deliberations of the
Committee on the same are given in Annexure-II.

As per the Hon’ble NGT suggestion, CPCB has invite

d comments of 3 expert institution,
namely,

Institute of Economic Growth (IEG) and




\

Cases considered for levying Environmental Compensation (EC):

a) Discharges in violation of consent conditions, mainly prescribed standards / consent
limits.

b) Not complying with the directions issued, such as direction for closure due to non-
installation of OCEMS, non-adherence to the action plans submitted etc.

c) Intentional avoidance of data submission or data manipulation by tampering the
Online Continuous Emission / Effluent Monitoring systems.

d) Accidental discharges lasting for short durations resulting into damage to the
environment.

e) Intentional disvcharges to the environment -- land, water and air resulting into acute
injury or damage te the environment.

f) Injection of treated/partially treated/ untreated effluents to ground water.

1.3.1In the instances as mentioned at @, b and c above, Pollution Index may be used as a basis
to levy the Environmental 'Compensation. CPCB has published guidelinés for categorization of
industries into Red, Orange, Green and White based on concept of Pollution Index (Pl). The
Pollution Index is arrived after considering quantity & quality of emissions/ effluents
generated, types of hazardous wastes generated and consumption of resources. Pollution
Index of an industrial sector is a numerical number in the range of 0 to 100 and can be
represented as follows:

Pl = f (Water Pollution Score, Air Pollution Score & HW Generation Score)

Pollution Index is a number from 0 to 100 and increasing value of Pl denotes the increasing
degree of pollution hazard from the industrial sector.

CPCB has issued directions to all SPCBs/PCCs on 07.03.2016 to adopt the methodology and
follow guidelines prepared by CPCB for categorization of industrial sectors into Red, Orange,

Green and White.

The concept of Pollution Index, which was deliberated widely with all stakeholders and
agreed, shall be used for calculating Environmental Compensation. This may help in
implementation of such provision throughout the country, a successful initiative in vital field

of industrial pollution control.

After considering various factors including the policy implementation issues, Committee has
come up with following formula for levying the Environmental Compensation in instances as
mentioned at a, b and ¢ including non-compliance of the environmental standards / violation

of directions.



d on the following formula:
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EC is Environmental Compensa

i i tor
PI = Pollution Index of mdust.nal serk e
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R = A factor in Rupees (X) for‘EC
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LF = Location factor
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Pollution Index, duration of violation in terms of number.Of days, of proximity to the large
of micro & small/medium/large industry and location in terms

habitations.

Note;

a.

The industrial sectors have been categorized into Red, Orange and Green, baseod
on their Pollution Index in the range of 60 to 100, 41 to 59 and 21 to 40,
respectively. It was suggested that the average pollution index of 80, 50 and 30
may be taken for calculating the Environmental Compensation for Red, Orange
and Green categories of industries, respectively.

N, number of days for which violation took place is the period between the day of
violation observed/due date of direction’s compliance and the day of compliance
verified by CPCB/SPCB/PCC.

R is a factor in Rupees, which may be a minimum of 100 and maximum of 500. It
is suggested to consider R as 250, as the Environmental Compensation in cases of
violation.

S could be based on small/medium/large industry Categorization, which may be
0.5 for micro or small, 1.0 for medium and 1.5 for large units.

LF, could be based on population of the city/town and location of the industrial
unit. For the industrial unit located within municipal boundary or up to 10 km
distance from the municipal boundary of the city/town, following factors (LF) may
be used:

Table No. 1.1: Location Factor Values

: e
L S. No. Population* Location Factor*

(million) (LF)
1 1to<5 1.25
2 5to0<10 1.5
3 10 and above 2.0

*Population of the city/town as per the latest Census of India
#LF will be 1.0 in case unit is located >10km from municipal boundary
LF is presumed as 1 for city/town having population less than one million,



For notified Ecologically Sensitive areas, for beginnin

. 8 LF may be assumed as 2.0.
However, for critically Polluted Are

as, LF may be explored in future.

f. Inany case, minimum Environmental Compensation shall be = 5000/day

8. In order to include deterrent effect for repeated vio
increased on exponential basis, i.e. by 2 times on 1st
repetition and 8 times on further repetitions.

lations, EC may be
repetition, 4 times on 2™

If the operations of the industry are inevitable and violator continues its
onerations beyond 3 months then for deterrent compensation, EC may be

increased by 2, 4 and 8 times for 2", 314 3nq 4th quarter, respectively. Even if

the operations are inevitable beyond 12 months, violator will not be allowed
to operate.

Besides EC, industry may be prosecuted or clgsyre directions may be issued,
whenever required.

A sample calculation for Environmental Compensation (without deterrent factor) is given at

Table No. 1.2. It can be noticed that for all instances, EC for Red, Orange and Green category
of industries varies from 3,750 to 60,000 X/day.

Table No. 1.2: A sample calculation for Environmental Compensation

Industrial Category |  Red Orange | Green o
Pollution Index (P) |  60-100 41-59 2140 |
AveragePl 80 50 l 30 \
RoFactort & i® 250 \
‘SFactor | U 0.5-1.5 |
‘L-Factoris i iy 1.00-2.00 T
Environmental: s 10,000-60,000 | 6,250-37,500 s,ooo-zz,soq
_Compensation (X/day)

1.3.2 In other instances i.e. d, e and f, the environmental compensation may contain two
parts — one requires providing immediate relief and other long-term measures such as
remediation. In all these cases, detailed investigations are required from expert
institutions/organizations based on which environmental compensation will be decided.
CPCB shall list the expert institutions for this purpose.

In such cases, comprehensive plan for remediation of environmental pollution may be

prepared and executed under the supervision of a committee with representatives of SPCB,
CPCB and expert institutions/organizations.

1.4 Action Plan for Utilization of Environmental Compensation Fund

The Committee discussed about the utilization of funds, which will be received by imposing

Environmental Compensation. The following Action Plan is proposed to utilize the fund for
protection of the environment.
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a. Industrial Inspections for compliance v & stations / Continuous ambient
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Installation of Continuous water quality m of isting onitoring network

air quality monitoring stations for strengthenin industrial Sectors / clean
Preparation of Comprehensive Industry Documents On n

technology o8
' S
d. Investigations of environmental darmages, preparation of D

e. Remediation of contaminated sites . ding of
Infrastructure augmentation of Urban Local Bodies (ULBs) /capacity building

SPCBs/PCCs

The above proposed list may include other schemes also, depending upon the

requirement.
Considering the availability of accumulated funds, CPCB will finalize the scheme,

keeping in mind the priority, to utilize the funds of Environmental Compensation.

When Environmental Compensation is assessed based on actual damage to the
environment by Expert Organization/ Agency:

costs, measures requiring immediate and short-term actions, compensation towards
loss of ecology, etc., and will be utilized exclusively for the purpose at specific site
based on the detailed investigations by the Expert Organizations/ agencies )

Recommendations

The Committee made following recommendations:

151 7o begin with, Environmental Compensation may be levied by CPCB only wh

" . . e
CPCB has issued the directions under the_Environment (Protection) Acty 1986n
1: cafse ofa,bandc, Environmental Compensation may be calculated ba'sed 0 ‘
eormula”EC=PlxNxRxSxLF" wherej )

» Wherein, Pl may be tak

3 €n as 80, 50 an
Ofor red, orange and green Category of industries, respectively, and R bd
, may be

€n as prescribed in the Preceding Paragraphs



1.5.2 Incase of d, e and f, the Environmental Compensation may be levied based on
the detailed investigations by Expert Institutions/Organizations.

1.5.3 The Hon’ble Supreme Court in its order dated 22.02.2017 in the matter of
Paryavaran Suraksha Samiti and another v/s Union of India and others (Writ
Petition (Civil) No. 375 of 2012), directed that all running industrial units which
require “consent to operate” from concerned State Pollution Control Board,
have a primary effluent treatment plant in place. Therefore, no industry
requiring ETP, shall be allowed to operate without ETP.

1.5.4  ECisnota substitute for taking actions under EP Act, Water Act or Air Act. In
fact, units found polluting should be closed/prosecuted as per the Acts and

Rules.

% % %k % %k
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on these agencies:
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state of ambient air quality, W

have been identified and the EC will
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below:
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n all violations of Graded

Table No. 2.1: Environmental Compensation to be levied 0
Action Plan (GRAP) in Delhi-NCR.

[ Environmental |

F Activity | State Of Air Quality Compensation
Industrial Emissions | Severe +/Emergency Rs 1.0 Crore
Severe Rs 50 Lakh
W”— Rs 25 Lakh
: Moderate to Poor ML/
! Vapour Recovery System (VRS) at Outlets of Oil Companies_//’__i
| i. Not installed Target Date Rs 1.0 Crore ]
Fi. Non-functional Very poor to Severe + | Rs 50.0 Lakh |
' Moderate to Poor Rs 25.0 Lakh
Construction sites ' Severe +/Emergency | Rs 1.0 Crore
(Offending plot more than 20,000 | Severe Rs 50 Lakh
Sq.m.) gery Poor Rs 25 Lakh
' Moderate to Poor Rs 10 Lakh |
Solid waste/ garbage dumping in | Very poor to Severe + | Rs 25.0 Lakh E
Industrial Estates Moderate to Poor Rs 10.0 Lakh
[ Failure to water sprinkling on unpaved roads *
[ a) Hot-spots ‘[ Very poor to Scvere + | Rs 25.0 Lakh
f b) Other than Hot-spots l Very poor to Severe + | Rs 10.0 Lakh

2.2 Action Plan for Utilization of Environmental Compensation Fund

EC levied on all violations of Graded Response Action Plan (GRAP) in Delhi NCR will be
deposited in the same fund and will be utilized in the same manner as mentioned in para 1.4.1

of Chapter-I of this report.

L E KR



Chapter-lll: Environmental Compensation to be levied in case of failure of

preventing the pollutants being discharged in water bodies and failure to
implement waste management rules

-
3.1 Background

The Hon’ble Supreme Court in its order dated 22.02.2017 in the matter of Paryavaran Suraksha Samiti
and another v/s Union of India and others (Writ Petition (Civil) No. 375 of 2012), directed State
Governments (including the concerned Union Territories) to set-up Sewage Treatment Plants (STPs),

which are already under implementation, within the time lines already postulated. Further, the STPs,

which are yet to set-up, to be completed within a period of three years, from today, i.e. by 22.02.2020.

The Hon’ble NGT in its order dated 06.12.2018 (Annexure-Ill) in the matter of Court of its own motion
v/s State of Karnataka (Original Application No. 125/2017 and M.A. No. 1337/2018) has given
following directions:

“Since failure of preventing the pollutants being discharoed in water bodies (including lakes)
and failure to implement solid and other waste management rules are too frequent and

widespread, the CPCB must lay down specific guidelines to deal with the same, throughout

India, including the scale of compensation to be recovered from different

individuals/authorities, in addition to or as alternative to prosecution. The scale may have

slabs, depending on extent of pollution caused, economic viability, etc. Deterrent effect for
repeated wrongs may also be provided.”

3.2 Ideology of Environmental Compensation Formula

In compliance of the directions of the Hon’ble Tribunal, the Committee deliberated on the issue of
environmental compensation to be recovered from individuals/authorities in case of failure of
preventing the pollutants being discharged in water bodies and failure to implement solid and other

waste management rules. The Committee has suggested that environmental compensation in these
cases should be comprised of two components i.e.

1. Cost saved/benefits achieved by the concerned individual/authority by not having proper
waste/sewage management system; and
Cost to the environment (environmental externality) due to untreated/partially treated

waste/sewage because of insufficient capacity of waste/sewage management/treatment
facility.

Cost saved/benefits achieved by not having proper waste/sewage management system includes the

interest on capital cost of the waste/sewage management facility and daily operation and
maintenance (O&M) cost associated with the facility.

The Committee suggested that annual interest rate as 10% on loan amount, borrowed by concerned
individual/authority for setting-up waste/sewage management facility, may be assumed as Capital
Cost Factor for calculation of environment compensation. Further, as whole O&M cost is saved by
concerned individual/authority for not managing required waste/sewage management system, 100%
of the O&M cost saved may be considered as O&M cost factor.

10
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Table No. 3.1: Environmental externality for unt 1

|

inimum and Max
- Sewage Marginal Cost of .Mlnlm T CExternality recommended
Treatment Environmental Externality | Environmen a ree (Lacs Rs. Per Day)
Capacity Gap (Rs. per MLD/day) by the Comm!
U (“':ILEZ)ZJO 75 Min. 0.05, Max. 0.10
’ 2%10500 85 Min. 0.25, Max. 0.33
; i Max. 0.8
[ 501 and above 90 Min. 0.60,

i ici i anagement
Table No. 3.2: Environmental externality for improper municipal solid waste manag

Minimum and Maximum value of

Municipal Solid Waste Marginal Cost of :
Environmental Externality recommended

Management Capacity Envircnmental
[ Gap (TPD) Externality (Rs. by the Committee (Lacs Rs. Per Day)
per ton per day)
| Up to 200 15 Min. 0.01, Max. 0.05
| 201-500 30 Min. 0.10, Max. 0.15
[ 501-1000 35 Min. 0.25, Max. 0.35
| 1001-2000 40 Min. 0.50, Max. 0.60
L Above 2000 Max. 0.80

The Committee further decided to fix a cap for minimum and maximum cost for capital and O&M
component for Environmental Compensation, which are given in below tables:

Table No. 3.3: Minimum and Maximum EC to be levied for untreated/partially treated sewage
discharge

Class of the City/Town Mega-City Million-plus

Class-I City/Town

ini i o City and others
Minimum and Maximum values of EC (Total | Min. 2000 | Min.1000 100

Capital Cost Component) recommended by | Max. 2000
. 0 Max. 10000
the Committee (Lacs Rs.) Max. 1000

Minimum and Maximum values of EC (O&M Min. 2 Min. 1
Cost Component) recommended by the Max. 20 Max .10
Committee (Lacs Rs./day) .

J‘-\
|
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Table No. 3.4: Minimum and Maximum EC to be levied for improper municipal solid waste

management
Class-I City/Town

| Class of the City/Town Mega-City Million-plus
j City and others
[ Minimum and Maximum values of EC (Capital Min. 1000 Min. 500 Min. 100
Cost Component) recommended by the Max. 10000 Max, H000 May. 1000
Committee (Lacs Rs.)
f’ “Minimum and Maximum values of EC (O&M Min. 1.0 Min. 0.5 Mir. 0.1
Cost Component) recommended by the Max. 10.0 Max. 5.0 Marz. 1.0

fl Committee (Lacs Rs./day)

The application of formula for calculation of EC may be further understood with the example of two

typical cases.
3.3 Environment Compensation for Discharge of Untreated/Partially Treated Sewage

by Concerned Individual/Authority:

BIS IS-1172:1993 suggests that for communities with population above 100,000, minimumn of
150 to 200 Ipcd of water demand is to be supplied. Further, 85% of return rate (CPHEEO
Manual on Sewerage and Sewage Treatment Systems, 2013), may be considered for
calculation of total sewage generation in a city. CPCB Report on “Performance evaluation of
sewage treatment plants under NRCD, 2013”, describes that the capital cost for 1 MLD STP
ranges from 0.63 Cr. to 3 Cr. and O&M cost is around Rs. 30,000 per month. After detail
deliberations, the Committee suggested to assume capital cost for STPs as Rs. 1.75 Cr/MLD
(marginal average cost). Further, expected cost for conveyance system is assumed as Rs. 5.55
Cr./MLD (marginal average cost) and annual O&M cost as 10% of the combined capital cost.
Population of the city may be taken as per the latest Census of India. Based on these
assumptions, Environmental Compensation to be levied on concerned ULB may be calculated

with the following formula:

EC= Capital Cost Factor x [Marginal Average Capital Cost for Treatment Facility x (Total
Generation-Installed Capacity) + Marginal Average Capital Cost for Conveyance Facility x
(Total Generation -Operational Capacity)] + O&M Cost Factor x Marginal Average O&M Cost
x (Total Generation- Operational Capacity) x No. of Days for which facility was not available

+ Environmental Externality x No. of Days for which facility was not available

Alternatively;

EC (Lacs Rs.) = [17.5(Total Sewage Generation - Installed Treatment Capacity) + 55.5(Total
Sewage Generation-Operational Capacity)] + 0.2(Sewage Generation-Operational Capacity)
x N + Marginal Cost of Environmental Externality x (Total Sewage Generation-Operational

Capacity) x N
Where; N= Number of days from the date of direction of CPCB/SPCB/PCC till the required

capacity systems are provided by the concerned authority

Quantity of Sewage is in MLD

12
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3
, f untreated/partial treay <
C to be levied for discharge © &4 ’,? N
jation for E
. 3.5 sample calcu wage S .
Table No Se - Gurugjf@‘ﬂ(;—/\ll\gg[a \
pelhi ABTA 576,969 N
Cit 17,60,285 ]
L 16349831 | - o T Class-| Town
population (2011) Mega-City million-plus ! y
Class I /IW
95 T 381
Sewage Generation (MLD) (as per [
the latest data available with CPCB) . 404
o : 2500 220
Installed Treatment Capacity (MLD)
(as per the latest data available ]
. [
with CPCB) /dzlz_o/‘ 300 24.5

| Operational Capacity (MLD) (as per 1900

" the latest data available with CPCB) /’_’2_4_?,,——/—-’1—8%”" 12.5

- Treatment Capacity Gap (MLD) | 2295 | 50 W‘ 0.00

| Calculated EC (capital cost 29662.50 2817.

component for STPs)inlacsRs. | | ——————— | 693.75

J Calculated EC (capital cost 127372.50 13375.50 10323.0C -

’ component for Conveyance

System) in Lacs. Rs. —

f Calculated EC (Total capital cost 157035.00 16193.00 11758.00 693.75

\ component) in Lacs Rs.

" Minimum and Maximum values of Min. 2000 Min. 1000 Min. 100 Min. 100
EC (Total Capital Cost Component) | Max. 20000 Max. 10000 Max. 1000 Max. 1000
recommended by the Committee

(Lacs Rs.)
Final EC (Total Capital Cost 200‘004.00 & ‘ 10000.00 1000.00 693.75
Component) in Lacs Rs. SRR £y 3 ‘
Calculated EC (O&M Component in 459.00 48.20 37.20 2.50
Lacs Rs./day
Minimum and Maximum values of Min. 2 Min. 1 Min. 0.5 Min. 0.5
EC (O&M Cost Component) Max. 20 Max. 10 Max. 5 Max. 5

[ recommended by the Committee

| (Lacs Rs./day)

| Fi ; :

| Final EC (O&MRS(;rS::nent) in Lacs. 20.00 ; 10.00 5.00 2.50

Calculated Environmental 2.0655 0.2049
Externality (Lacs Rs .Per Day) ' 0.1395 0.0094
Minimum and Maximum value of Min. 0.60 i
Environmental Externality Max. 0.80 i e Min. 0.05 Min. 0.05
recommended by the Committee Max 6.3 Max. 0.10 Max. 0.10
- (Lacs Rs. Per Day)
| Final Environmental Externality |
ality 0.80
L_\» B V(EBCE Rs. Per day) 0.25 0.10 0.05
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3.4 Environment Compensation to be Levied on Concerned Individual/Authority for
Improper Solid Waste Management:

Itis known that estimated MSW generation is approximately 1.5 lakh MT/Day in India (MoHUA Report-
2016). As per the principles of SWM Rules, 2016 and PWM Rules 2016, as amended in 2018, the total
cost of Municipal Solid Waste management in a city/town includes cost for door to door collection,
cost of segregation at source, cost for transportation in segregated manner, cost for processing of
MSW and disposal through facility like composting, biomethanation, recycling, co-processing in

cement kilns etc.

In view of above, it is estimated that the total cost of processing and treatment of MSW for a city
having population size of 1 lakh and generating approximately 50 tons/day of MSW is Rs.15.5 Crores,
including capital cost (one time) and O & M cost for one year. The expenditure for subsequent years

would be only Rs. 3.5 crores/annum.

CPCB sponsored a survey to ascertain the status of municipal solid waste disposal in 59 cities/towns
of India. The survey was conducted by the Environment Protection Training Research Institute (EPTRI),
Hyderabad. As per the survey, it is estimated that solid waste generated in small, medium and large
cities and towns is about 0.1 kg (Class-111), 0.3-0.4 kg (Class-l) and 0.5 kg (Class-1) per capita per day
respectively. The committee opined that 0.6 kg/day, 0.5 kg/day and 0.4 kg/day per capita waste
generation may be assumed for mega-cities, million-plus UAs/towns and Class-| UA/Towns
respectively for calculation of environmental compensation purposes. Based on these assumptions,
Environmental Compensation to be levied on concerned ULB may be calculated with the following

formula:

EC = Capital Cost Factor x Marginal Average Cost for Waste Management x (Per day waste
generation-Per day waste disposed as per the Rules) + O&M Cost Factor x Marginal Average O&M
Cost x (Per day waste generation-Per day waste disposed as per the Rules) x Number of days

violation took place + Environmental Externality x N
Where;

Waste Quantity in tons per day (TPD)

N= Number of days from the date of direction of CPCB/SPCB/PCC till the required

capacity systems are provided by the concerned authority

Simplifying;
EC (Lacs Rs.) = 2.4(Waste Generation - Waste Disposed as per the Rules) +0.02 (Waste Generation -
Waste Disposed as per the Rules) x N + Marginal Cost of Environmental Externality x (Waste

Generation - Waste Disposed as per the Rules) x N



eme"t of Municipal Soljy

) manag
to be levied for improP
for EC 10 J—
Table No. 3.6: Sample calculation Waste ~ T Gurugram _
Agra L ——~"069
pelhi 17 60,285 ///8';]6,'9?“;”,#
l City ) 1,63-49’,89,1; o 'ii-dyﬁipiﬂs/cﬁy Class-1 TO
l ' Population (720171) ] —— M'eg’é_city Milli o
' ' Class ] 0.4
| o6 | 2 35079
L on P : ' PGkt
| Waste Generation (kg. per Perw 9809.90 880.14 47,70
" Waste Generation (TPD) 245247 220.04
Waste Disposal as per Rules (TPD) (assumed
as 25% of waste generation for sample 023
j calculation) ’,/6(_561/1’/ 2_5‘3’9?,’_ .
oD} | 42 | T )
Waste Management Capacity G?ﬂT’P_D.),_ 7365577 ) 1584.26 631.42
Calculated EC (capital cost component) in 1765/. -——’/W
Lacs. Rs. L Vin. 500 Min. 100 .1000
Minimum and Maximum values of EC Min. 1000 Max, 5000 Max. 1000 | Max.
(Capital Cost Component) recommended by Max. 10000 .
the Committee (Lacs Rs.) T iz 360.56
Final EC (capital cost component) in Lacs.Rs. | 10000.00 15 -0 = 3.00
Calculated EC (O&M Component) in Lacs. 147.15 13.2
f/ 2y : o1 | Mino0l |
Minimum and Maximum values of EC (0&M Min. 1.0 Min. 0.5 | m”; 1-0 Max. 1.0
Cost Component) recommended by the Max. 10.0 Max. 5.0 ax. 1.
Committee (Lacs Rs./Day)
Final EC (O&M Component) in Lacs. Rs./Day 10.00 5.00 1.00 1.00
Calculated Environmental Externality (Lacs 2.58 0.18 0.03 0.02
Rs. Per Day)
Minimum and Maximum value of Max. 0.80 Min. 0.25 Min. 0.01 Min. 0.01
Environmental Externality recommended by Max. 0.35 Max. 0.05 Max. 0.05
the Committee (Lacs Rs. per day)
Final Environmental Ext)ernality (Lacs Rs. per: 0.80 0.25 0.03 0.02
day

3.3 Action Plan for Utilization of Environmental Compensation Fund

EC levied in case of failure of preventing the pollutants being discharged in water bodies and failure

to implement waste management rules will be deposited in the same fund and
same manner as mentioned in para 1.4.1 of Chapter-

3.4 Recommendations

calculated with the methodology described in the report
If mnxmg of Bio-medical Waste or Hazardous Waste s
capital cost component of EC may be increased by a mu
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in Case of lllegal E"t’aCtiQn .

sation
Chapter-IV: Environmental Compeéen \

Ground Water I —
¢4 Background h in the matter of Shailesh Singh v/s Centrg)
i ; Principal Benc _ dated 03/01/201
'ble National Green Tribunal (NGT), ide order date 5
ghju’:;nwjter Board & Ors. (Original Application No. 327/2018) v
r

i that:
(Annexure-V) directed Central Pollution Control Board (CPCB)

; 1 orms,
“CPCB may constitute a mechanism to deal with individual caseS,Of w(:,lauz:v(i){o:men;
as existed prior to Notification of 12/12/2018, to determine t ek including
compensation to be recovered or other coercive measures to ”be taken,
prosecution, for past illegal extraction of ground water, as per law.

4.2 Constitution of the Committee

In" compliance to Hon’ple NGT dated 03/01/2019, CPCB constituted a committee under the
Chairmanship of Shri A, >udfiakar, DH, WQM-I Division with Shri p. . Gupta, DH, IPC-VI, Shri Vishal
Gandhi, Sc. D, upC.| Division and Smt. Suniti Parashar, Scientist B, WQM-I Division as members. The

e vation Ofpropos o us users, as mentioneq in
round Water Abstraction, 2015 are given
Notified Areas.-
ermission
ab tract
- Broung Wate
fPose oy than ine " througp, any energizeq Means wjj
. not pe accordeq f,
or




2. Central Ground Wa
ter Au i
purpose of regulsti thority (CGWA) so far has notified 162

egulation of ground water development 0% areas, in the country for the

3. R i
egulation of Ground Water development in Notifie

Heads assisted by Advisory Committees under th
(Protection) Act, 1986. :

d areas is .
provisi o1 thrOUgh District Administrative
Visions of Section 4 of the Environment

4. In Notified ar
eas o
housin | » Bround water use in individual houses infrastruct
SO i i ’ ur .
. g Cieties, hospitals, schools etc. and drinking wat ‘e complexes like group
industries can be allowed. €r requirements of workers in
S.

NOC for gr W - .
ground water withdrawal will be considered only if Water Supplying D
ying Department is

not providin N
p g adequate water in the area/premises. Proof for this i
concerned authority by the applicant. s Is to be produced from the

6. For individual houses, the i i
, maximum diameter of the t
ube-well should b i i
ol and _ ould be restricted to 4 inch
ma;'imu t:.e capacity of the pump should not exceed 1HP. For infrastructure piojects
m at i | ’
e iameter of the ground water abstraction structures should be restricted o 150
, (6 inches) only and capacity of the pump should not exceed 5 HP )
. Any violation of the above iti i '
conditions will attract le i i
. ] gal action under S
Environment (Protection) Act, 1986. Feton 12 o1 e

For Non-Notified Areas:

NOC for i i i
; g.I‘Ol..II’?d water withdrawal will be considered for industries/infrastructure/packaging as per
safe, semi critical, critical and over-exploited criteria.

4.5 Formula for Environmental Compensation for illegal extraction of ground water

The committee decided that the formula should be based on water consumption (Pump Yield & Time
duration) and rates for imposing Environmental Compensation for violation of illegal abstraction of
ground water. The committee has proposed following formula for calculation of Environmental

Compensation (ECow):

ECow = Water Consumption per Day x No. of Days x Environmental Compensation
Rate for illegal extraction of ground water (ECRqw)

Where water Consumption is in m*/day and ECRew in Rs./m?

Yield of the pump varies based on the capacity/power of pump, water head etc. For reference

purpose, yield of the pump may be assumed as given in Annexure-VI.

Time duration will be the period from which pump is operated illegally.

In case of illegal extraction of ground water, quantity of discharge as per the meter reading or as

calculated with assumptions of yield and time may be used for calculation of ECew.

Compensation Rate (ECRew) for illegal use of Ground Water

The committee decided that the Environmental Compensation Rate (ECRew) for illegal extraction of

water should increase with increase in water consumption as well as water scarcity in the area.
e as compared to other uses, considering

4.6 Environmental

ground
Further, ECRsw are kept relaxed for drinking and domestic us

the basic need of human being.
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are ca . 7
. pxp|0imd areas ; ritical and over-exploited a'Q'x‘f
p ver- . riticd C N
. tical an j-criticals - http://cp,
omi-criticals criticat © List of safe, sem acceSSEd from-  http://cpy,,
Ac per CGWB, safe, sem’ (CGWB, 2017). nd can P ‘ (JW/()OM:]SO'
ter resources point of vIEW [ﬂ ite  of cGwB 7 fASSE v,rrnrralUr”t("r’ N
Wi HSITE 5563270 .
are available on the W€ eas/Cote) (,rmm(m() 4 water (ECRGW) for various
yaoe/NotifiedATES? f groun S
— bov in/LandingPage/ , use O ; s as finalized b
nocov ‘ tes (ECRaw) for illega! S and industrial sector Y
fnvironmental Compensation Ra packaging units, Mining

as drinking/domestic use,

“h
DlJ!pOSPS sSuc ‘
re given in tables below:

the committee a

. ic use:
4.6.1 ECRow for Drinking and Domestic U

i oun
Drinking and Domestic use means uses of gr

commercial complexes, townships etc. | |
/Wm /day

Sl. No. Area Category

Safe

Semi Critical
Critical

F 4 Over-Exploited
Minimum ECew=Rs 10,000/~ (for households) and Rs.
Lommercial complexes, townships etc.)

4.6.2 ECRew for Packaged drinking water units:

- otitutional
d water in households, institutio

50,000 (fo

activity, hospitals,

]

25 & above

r institutional activity,

i/

Water Consumption (m?/day)
Sl. No. | Area Category <200 200 to <1000 1000 to <5000 ‘ 5000 & above
Environmental Compensation Rate (ECRew) in Rs./m?
| 1 |safe 12 18 24 30
| 2 | semicritical 24 36 48 60
| 3 | critical 36 48 66 90
| 4 | Overexploited | 48 72 96 120

| Minimum ECew=Rs 1,00,000/-

4.6.3 ECRsw for Mining, Infrastructure and Dewatering Projects

SI. No. | Area Category <200 200 to <1000

Safe
Critical
Over-exploited

Minimum ECgy=Rs 1,00,000/-
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4.6.4 ECRgw Tor Industrial Units:

; | Wiat .
| SLLNo. | AreaCategory | ater Consumption (m?/day)

|

[ | <200 : 200 to <1000 1000 to <5000 \ 5000 & above
| 1 | e 1 2(E)nviroinment:;l(JCompensation/;:)ate (EC‘RGW) in 'Rss.limj o
{ 2 | Semi critical 1 40 60 80 \ 16(7)0"
.3 | Critical |60 \ 80 10 | 150
| 4 ‘ Over-exploited l - 80 l 120 ’ 160 \ 200
| Minimum ECaw=Rs 1,00,000/- - - |

For better understanding of implementation of ECew policy, some example calculations are given

below:

Example No. 1 (For drinking and domectic Use):

It is observed that a household in safe zone is extracting ground water illegally from past 2 year and
3 months with the help of 1 HP pump, dia 4 inches and head as 25 meter. It is assuried that the
house-owner runs the pump for 0.5 hr/day. What Environmental Compensation (ECcw) will be

charged to the owner?

Solution: Pump Yield (Please refer Annexure-VI) =3 m3/hr
Daily Consumption =3 x 0.5 =1.5 m?
ECRew = 4 Rs./m3(Please refer para 4.6.1)
EC to be levied =4 x 1.5 = 6 Rs./day
Total time period = 820 days

Then, ECew= 6x820
Calculated ECow= 4,920 Rs.

ECew to be levied = 10,000 Rs. (minimum prescribed ECew, please refer para 4.6.1)

Example 2 (For Industrial Units):

It is observed that an industry in critical zone is extracting ground water illegally from past 1 year
with the help of 5 HP pump, dia 6 inches and head as 50 meter. It is assumed that the industry runs
the pump for 3 hrs/day. What Environmental Compensation (ECew) will be charged to the owner?

Solution: Pump Yield (Please refer Annexure-VI) = 12 m*/hr
Daily Consumption = 12 x 3 =36 m*/day
ECRew = 60 Rs./m? (Please refer para 4.6.4)

EC to be levied = 60 x 36 = 2,160 Rs./day
Total time period = 365 days
Then, ECow= 2,160 x 365

ECew= 7,88,400 Rs.
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tutional/commercna

The minimum Envir

domestic purpose will be Rs. 10,000, for instl
ere illegal

other uses will be 1,00,000. . ¢ owner of the premiSeS wh
In case of fixation of liability, it always lies with curren
for period of

extraction is taking place. < where no evidence

: in ca
Time duration may be assumed to be one year LU

i i Id be established. .
installation of bore well cou ing is ot resent but storage tank facility is

For Drinking and Domestic use, where mete 4 as similar to the storage
available, minimum water consumption per day may be assumed @
capacity of the tank. )
S ; tion may be
For industrial ground water use, where metering is not available, water consump ' .t:OUt
: ; i wi
assumed as per the consent conditions. Further, where in case industry is operat'lng
n the plant capacity (on the

consent, water consumption may be calculated based o )
recommendation of SPCB/PCC, if required). SPCB/PCC may bring the issue of illegal extraction

of ground water in industries in to the notice of CGWA for appropriate action by CGWA.

Authorities assigned for levy EC and taking penal action are listed below:

| s.No. | Actions Authority
1. To seal the illegal bore-well/tube-well to stop | District Collector
extraction of water and further closure of
project
2. To levy ECow as per prescribed method District Collector, CGWA
3. To levy EC on water pollution, as per the CPCB/SPCB/PCC

method prescribed in report of CPCB- “EC on

industrial pollution”
4. Prosecution of violator CGWA under EP Act

SPCB/PCC under Air and
Water Act

© CGWA may maintain a separate account for collection and utilization of fund, collected
through the prescribed methodology in this report.

%% Kok ok ok ok
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nd | Orders of the Tribunal

&
Date and

; ibunal
1. This matter was taken by this Triby

e Honble Supreme Court
dated 22.02.2017 Paryavaran Suraksha Samiti Vs. Union of
India (2017) 5 SCC 326, establishment and functioning of
ETPS/CETP/STPS ‘ :

2. Vide order datcd 25.05. 201/ Notme was 1ssued to
Central Pollunon Contwl Board and all t_he States

Pollution Control Boards / Commlttees émd the Ministry of

Change They were

dzrected to file status-cg " _‘v/gom'pliance report in terms of
the orders of the »Hon»"ble, Supreme Court. Accordingly,
various status reports have been filed. An affidavit has
been filed by the Ministry of Environment, Forest and
Climate Change dated 04t July, 2017 stating as follows:

“4.  That the answering Respondent is engaged
in policy formulation, prescribing standards and its
implementation through the Central Pollution
Control Board (CPCB), State Pollution Control
Boards (SPCBs) and Pollution Control Committees
(PCCs) for UTs. This Ministry has written to all
SPCBs and PCCs as well as to CPCB to ensure
compliance of the judgment of the Hon’ble Supreme

Court and to submit detailed compliance report.




Item No.
12

August 03,

2018
A

That the CPCB has also followed up with all
SPCBs and PCCs through letters and review
meetings to ensure compliance of the
aforementioned judgment and that the matter was
also discussed in the 627 Conference of the
Chairmen and Member Secrctanes of SPCBs and
PCCs held on 27.06.2017. That 26 SPCBs/PCCs
have submitted the compliance report, which has
been summarized at Annexure-I.

6. That the CPCB has also carried out
inspections of 17 categories of industries to verify
compliance with its directions issued on online
effluent/emission monitoring system and to cross-
verify online results with manual sampling. During
February-June, 2017, 64 industries were inspected
and directions under section 5 of the Enviicnment
(Protection) Act, 1986 have been issued to 24 non-
complying  industries; 18 industries were
complying: 8 were found closed and inspection
reports of 14 industries are under process.

7. That the CPCB and NMCG through 11
technical institutions, inspected 751 industries
located in the River Ganga main stem during
March-April, 2017 to verify the status of installation
and connectivity of industries discharging effluents
as well as their compliance with the standards.
Closure directions have been issued to 154
industries; show cause notices issue to 36
industries; 149 industries were found complying
and direction issued to 91 self<losed Grossly
Polluting Industries {GPlj to remain closed; 93 GPI
units were found closed as per directions; 38 GPI
units found operational in violation of closure

directions and inspection reports of 190 industries
are under process”.

3. We have heard learned Amicus Curiae Sh. Jai A.

Dehadrai and the leammed counsel for Ministry of

Environment, Forest and Climate Change, Central

Pollution Control Board, various State Pollution Control

Boards and the Pollution Control Committees.

4, Learned Amicus Curiae has drawn our attention to

orders dated 04.07.2017, 18.09.2017 and 11.10.2017 of
the Tribunal directing the State Pollution Control Boards

to file a statement as to how many Industrial Units

di - . . .
scharging trade effluents Or causing emissions exist in

the State, how many are having their own STPs. ETPs

and/or connected to Common Effluent Treatment Plant

24



S papey
- .TP or STP 15
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{(."H') whe her an st

' . i .rnUCn p p 1 (_‘d
i 24 1 d l('f,]llllg ll cr

tllll(‘“(ﬂlln an 1 we € ts as CI res b

/ Item No. hat
12 limits or not . subn‘liﬂcd the
icus Curiac
Auguet 03, [ ned  AMICY uents can lead

2018 i industrial cffl

' i or duc
contamination of water d e N
ue
diseases and adverse conseq
to various dISCE -
of oxygen-
ic organism due to decreased level
- adverse

i jon of
use of technology can nelp reduct
best solution i

isposal of toxics

s to prevent

consequences. However, thc
pollution by soil conservation and proper d
and chemicals which may include ghgr\nical recycling.
6. Having monitored the matter‘\/ﬁ;};‘ the last more than

Y e at the
one year on several dates, we are of the view th

matter requires continuous monitoring. statutory

authorities as per directions which we proceed to issue

today.

(i) We direct the Central Pollution Control Board (CPCB) to

action plan after looking into all the

forthwitl;i:\pfé\ii‘ an

| status reports action plansinpét ha

ensure compliance or all the'direction

£

ETPs/STPs.

(i} A representative of the Ministry of Environment, Forest
and Climate Change may be associated with the Nodal

Officer of the CETP for monitoring. The Monitoring by the

said two officers- the Tepresentative of the MoEF and the
Nodal Officer of the CPCB must be held atleast once in a
month and on the basis of such meeting and the feedback

taken further follow Up action must be taken and




ttam No. functional and meet the requisite standards.
12 . .
(iv) There is already a direction in the above judgment
August 03, .
2018 under which 50% of the funds for the purpose are to be
A

appropriate directions issued. This process may be a

continuous process.

(i1i) It must be ensured that STPs, CETPs and ETPs are

provided by the Central Government, 25% by the States
and remaining 25% to be arranged by way of lcans which
is to be re-paid by the user industries. Local bodies and
the States have duties as clearly stipulated in the

judgment. There has to be onlin

onitoring system by

each State to display emission levels in public domain in

terms of paragraph 17 of the order of

Court.
(v) A report of the steps taken may be placed on the
website of the Central Pollution Contr‘l_p:l’v Board atleast once

in three months. Deficiencies if any may’alsg’ be so

displayeé.
'( i) The CentralzPollution Controi"Board r;ay:.i‘iféke penal
action. for failure, if any, ~against those accountable for
settmg up and maintaining STPs, CE‘I‘Ps and ETPs
Céhﬁ;al _Pollution Control Board may also assess and
recover compensation for damage to the environment and
the said fund be kept in a separate account and utilized in
terms of an action plan for protection of the environment.
Such action plan may be prepared by the Central
Pollution Control Board within three months from today.

(vii) A compliance report in terms of the above order may

be furnished to this Tribunal within four months from

today by e-mail at filing. ngt@gmail.com.




Item No.
12

August 03,
2018

(7) proceedings are disposcd of.
However, the report rcccivcd from the Central
)| Board may be placcd for considcration

Pollution Contrce

on 04.09.2018.

before this Tribunal
jon for the services

We place on record our apprcciat

uriae.

rendered by the learned Amicus C

(S.P. Wangdi)

EM

(Dr. Nagin I\?anda)

' 03.08.2018
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Annexurgflv

Item Nos 0] & 0
Conrt Ney oy
BEFORE THE |
B })N/\II()N/\I.(,RP,F,N TRIBUNAL
CIPAL, BENCY, NEW DELI
Original Application No. 12572017
(M.A.No. 13377201 8)
o With
Origina) Application No. 21772017
(M.A. Nos. 76172017, 1073/2017,
1098/2017 & 1471 /2017
Court on its own Motion Applicant(s)
Versus
State of Karnataka Respondent(s)
With
D. Kupendra Reddy Applicant(s)
Versus
State of Karnataka Respondent(s)
Date of hearing: 06.12.2018
CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHATRPERSON

HON’BLE MR, JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Original Application No. 125/2017,
(M.A. No. 1337/2018) s

2
/

For Applicant(s): 4 M¥.

» v $afan Poovayya, Sr. Advocate and Mr. Saransh Jain,
My ate for impleaded applicant - Namma Bengluru
Penirs Etundation /, ,
Vikram Hegde, Advocite for impleaded applicant

. Ditraj Ashok, Advocate
Mr. Rajkumar, Advocate and Ms. Sonia, LA

) v

For Applicant(s): Ms. Guneet Khehar, Mr. Tarunvir Singh Khehar, Mr.
P. Ramaprakash and Mr. Sandcep Mishra, Advocates
For Respondents {s): Dr. Abhishek Atrey, Advocate

Mr. Rajlkumar, Advocate and Ms. Sonia, LA

ORDER
1. The issue for consideration in the two matters, one initiated by the
Tribunal on its own motion and the other filed by an individual
relates to contamination of water bodies at Bengaluru - Bellandur
lake, Agara lake and Varthur lake inter-alia, on account of discharge

of untreated sewage and other effluents from
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> L()n:ﬁi(l('f( d
3 I be 2CO I : ar 3
1ance sho
3 ne A}(‘J(l 4 re (l(((l ](l
Pt rforn )
‘EII‘CCY pf()gl'(,'sﬁlon.

n to identify officers

their
o for thelr €
favourably 0F otherwist for

Similar exercise as (xiv) may

be undcrlnl(c

XV. |
‘( exercise may be

ast. Such
('xpnnmhlv for failure in the pas
¢ months from today-

preventing the pollutants being disch

d failure to imple

completed within thre |
arged in

xvi. Since failure of
ment solid

water bodies (including lakes) an
_t and
and other waste management rules are too frequent an

widespread, the CPCB must lay down specific guidelines to deal

with the same, throughout India, including the scale of

be recovered from different

compensation to
individuals/authorities, in addition to or as alternative to
prosecution. The scale may have slabs, depending on extent of
pollution caused, economic viability, etc. Deterrent effect for
repeated wrongs may also be provided.

xvii. MoEF& ify li
OEF&CC may spgacn'y limit for phosphorus in soaps and

detergent .
’ gents to’ Pprevent dgmagc to the environment and public

health,

27. "I'h'= above
a.mount in th
, present case has bee
n determined havi
ng

regard to th {
(2 estl.mated cost of settmg up of SFPs based
on the data

W e ave llonllnated Jushce Sa.ntOSh Iiegde on in
; fOIIIIatIOIl belll

provided duyrin i
g the hearing that he is agreeable t
0 undertake the

above job.

29. Justice He kh
de wi ;
gde will be entitled to a token honorari
um of R
per month from th o
e date he assu
mes the char
. ge. Justice Hegde
to assistance -
of persons of
his choice f
or which

remuneration will
ill be paid by the SPCB, Karnatak
aka as may b
e

determined by Justice Hegde.
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Annexure-v
Item Nog. Lto 1)

Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNALI
PRINCIPAL BENCH, NEW DELHI '

Original Application No. 176/2015
(M.A. No. 1332/2015)
&

Original Application No. 59/2012
(M.A. No. 34/2016 & M.A. No. 190/2016)
&
Original Application No. 108/2013
(M.A. No. 489/2015)
8

Original Application No. 179/2013
(M.A. No. 866/2014 & M.A. NO. 644/2015)
&

Appeal No. 67/2015
(M.A. No. 652/2015)
And

Original Application No. 484 /2015
(M.A. No. 155/2017, M.A. No. 567 /201
& M.A. No. 927/2017)
And
Original Application No. 327/2018
(M. A. No. 1282/2018)
And

%

\

Original Application No. 115/2017 ...
(M.A. No. 442/2017)
FooA }d :

Original ‘Applii:atio‘ﬁ No. 411 of 2018
Original Application No. 613/2017.
P p :

"7 Original Application No. 614/2017

Respondent(s)

/ Vers
Hotel Holiday Regency, Moradabad & Ors. Applicant(s)
With
i i Green Tribunal Bar Association
Legal Aid, National Gre N
Versus
NCT of Delhi & Ors. Respondent(s)
g:;tt;{ans Bansal Applicant(s)
! Versus P
Ministry of Water Resources & Ors. Respondent(s
i fC rce and
Apex Chambers of Comme . Leantls
Ixfdustries of N.C.T. of Delhi & Ors. Applicant(s)
versus Respondent(s)
Govt. of NCT Delhi & Ors. esp
L Applicant(s)
Vikrant Tongad



Versus

Respondent(s)
. dia & Ors.
Union of In Appljcant(s)
With
Shailesh Singh Versus Respondent(s)
; ilas & Ors.
Hotel The Oberoi Amarvi Applicant(s)
With
Shailesh Singh Versus Respondent(s)
. it. Ltd. & Ors.
Panchsheel Buildtech Pvt. . e
With Applicant(s)
ilesh Singh
Shailesh Sing Versus Respondt‘nt(s)
Centra) Ground Water Board & Ors.
b Apolicant(s)
M/s A-One Mineral Water Industry
Versus
. ndent(s)
Central Ground Water Authority & Ors. Respo (
With )
Mohd. Javed Asghar Apglicant(s)
Versus
M/s Upper Ganges Sugar and Industries Ltd.
[Distillery Unit) & Ors Respondent(s)
With
Mohd. Javed Asghar Applicant(s)
< : Versus
Sateof UP. & ors Respondent(s)

Hearing concluded on 18 122018
Order uploaded on 03 01 20

co| A
RAM HON'BLY mp JUSTICE ADARSH KUMAR Gogy, CHAIRPERSON
; EMBER

For Applicarnis Mr Ra; g
Raj Pajw y VD ¢
= o Advecarte and M
. ( Are r
ATy Advy te (1
i Rae (In O A Nos
-VI2 & M 2013

Ma i‘rrr‘;!ﬂ.t.“: M: §

P~ Yorwal My Shivam

“aates (1, L T}

pr ot 4 ot 1 76/201 =
..‘ ST S 20s 2017 018,
! Ass - ‘y-] » R

o s A INbey Advocate O.A

For Rnpumlrul Y]

‘
VOcate fop [

B (O A No

SvVoese P,
dve ate for GNCT

Maul K

f
)
: HTar Prasad Mr
A‘__x Ms u;ksi"q (Jf!d M
“CVocates f, o
Slor CGwa
a, Mr n .
Valeer, {Jrs\mm

i 0D Ve
Mr. Ami, Tiwari .,

Advocg >
OcCates for State of Lp
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appropriag
ate mee
nechaniam can bhe ntrodueed
N connig

tent with the

needs of Cnvironment.

29, T'he Nl()l',l (Y s di “led stitute Comr ce
&CC 18 direc ted to constitute an "‘Xpl'l‘t sorn itt

% -omrmittee

b in ing re res s T 00 ’

Y C Ill(l"';, epresentatives from r Delhi, nr Ro I

) C rku(‘, 1M

/\]lln(‘dxlhﬂd, (,‘]’CH, NITI Ayf)g and

any other concerned agency

or departme 8 i i
pé ¢nt to examine the issue of appropriate policy for

conservation of ground

water with a robust institutional

mechani S i
nism- for surveillance and monitoring with a view to

enha 2
lance access to ground water for drinking purposes in OCS

areas by way of appropriate replenishment practices which can
be properly accounted and measured for as well as to sustain
the floodplains of rivers in terms of e-flows and other water

bodies. The MoEF & CC and MoWR may finalize the issue of

subject remain inter-se with regard to ground water reserve and

its quality.

30. The Committce may be constituted in two weeks and report of
the Committee may be furnished to the MoEF &CC and this

Tribunal in two months by e-mail at ngt.filing@gmail.com.

31. The Committce may also indicate the projectiop of its impact
study in light of projected data for the next 50 y/ears (in phased
manner with action plan for each decade). Thereafter, fresh
guidelines be issued by the concerned Ministry and the report

furnished to the Tribunal on or before 30.04.2019.

32. The CPCB may constitute a mechanism to deal with individual
cases of violations of norms, as existed prior to Notification of
12.12.2018, to determine the environment compensation to be
recovered or other coercive measures to be taken, including

prosecution, for past illegal extraction of ground water, as per

18
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i d
relating o0 illegal extraction of groun
rs

All the matte | |
ith these directions.

law

isposed of W
water by individuals are dispo

i hallenge to
33. The Expert Committee report, the new policy and ¢ g

ill be considered on the next date.

7

orders of authorities, if any, W

The matter be put up for above consideration in thg first week

of May, 2019.
Adarsh Kumar Goel, CP

S.P. Wangdi, JM

K. Ramakrishnan, JM

Dr. Nagjn Na_nda’ EM

- January 03, 2019
Original Application No. 1 76/ 26,1 5

M.A. No: 2015, er
i A No.»1332/2013) and other connecieq matte

1s



CRITERIA 10 cALcyLATE
Table 1: Discharge of 4"

WATER,C,QNSUMPIIQN
Dia and 1 HP Pump

Annexure-v|

SLNo- | Depth (Metery | Discharge )
A R e NS 2 . S By
e R S
— = o T
»,,‘\4_\\69‘ 30 | 1.8
—5\\77_\ 20 1.2
. 10 06 |
Table 2: Discharge of 4" Dja and 2 HP Pump
\1\
S1. No. Depth (Meter) Pischarge \
LPM ms3/hr \

1 60 50 3 |

2 08 40 2.4 \

3 124 30 1.8 |
| 4 141 20 1.2 \
B 165 10 0.6 \

Table 3: Discharge of 6" Dia and 3 HP Pump
S1. No. Depth (Meter) LPM D1scl\1arge m3/hr \\
1 17 200 \ 12 \
5 29 175 \ 10.5 \
3 41 150 \ 9 \
4 50 130 \ 7.8 \
= 62 100 \ 6 )
Table 4: Discharge of 6" Dia and 5 HP Pump
[ Discharge \
S1. No. Depth (Meter) LPM \ m3/hr J
1 26 225 | 13.5 |
5 50 200 \ 12 |
3 70 175 | LS j
4 86 150 | e |
5 92 140 | Sl |
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ffirmed 2002). Code of B \\é
aJ -

It

11721 993 (Re (FoUrth Revision). New De\h'\-,

, |() .
erences . 1993 tation
Ref { Indian ‘,1,m(1:)l(’ “,”m(,qp rm(/ Sant
| foresn ts for water Supply, line] fAcceSSGd 15 Februar,
/3!'((!//’("”"’ cite [()n nej. . /2011_‘)’.0\#
L, WPl))' 2 , dia_gov.ln
dia’s ensusin
o of india 2011 Census of In http://censy
> Census of Indi from: Chlight.pdf.
e Available ata%20Highlight-Pe sewage Treatment
o /data hlm/lndinZ/l,%zm) ance Evaluation of 5€
results/paperZ/c ,( L ol Board. 2013. Perform g ’ -
2 Central Pollution Co e Action Plan for Delhi & NCR.

- B.
Plants under NRCD. Delhi: CPC

s
aded Respon
“entral Pollution Control Board. 2016. Gr | |
. ssification of

i Cla
) n Revised
16. Final Document O . belhi: CPCE.

Delhi: CPCB.
for ground

5. Central Pollution Control Board. 20  white Categoffe
Industrial Sectors Under Red, Orange, Green an‘ mposals/reqUEStS

6. CGWA. 2015. Guidelines/Criteria for evaluation Ofﬁ‘7 hority Ministry of Water
water abstraction. New Delhi-Central Ground Wate: Au mme’nt s
Resources, River Development & Ganga Rejuvenation, Gove

] i ed 20 February
CGWB. 2017. Categorisation of Assessment Units [Online]. '[Access R
http://cgwa-noc.gov.in/LandingPage/No

7.
2019]. Available from:
CategorizationOfAssessmentUnits.pdf#ZOOMz150.

8. CGWB. 2017. Dynamic Ground Water Resources of India. Faridabad-Central GrOfJnd
Water Board, Ministry of Water Resources, River Development & Ganga Rejuvenation,
Government of India.

9. CPHEEO. 2013. Manual on Sewerage and Sewage Treatment Systems — 2013, New
Delhi: Ministry of Urban Development, Government of India.

10. CPHEEO. 2016. Manual on Municipal Solid Waste Management — 2016. New Delhi:

Ministry of Urban Development, Government of India.
11. Ministry of Micro, Small and Medium Enter

1154(F) dated 18th July, 2006, see Gazet
Government of India.
12. Plastic Waste Management Rules,
Ministry of Environment Forest and
13. Solid Waste Management Rules,
Ministry of Environment Forest and Climate
14. WILO. 2017, Building Service Residential Se

Platt Pumps pyt. Ltd.

2016. (G.SR. 320 () [18-03-2016]). New Delhi:
Climate Change, Government of India.

2016. (s.0. 1357(E) [08-04-2016]). New Delhi:
Change, Government of India.

lection Booklet. Pune- WiLO Mather and
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/ ........... / @*3/ ...... S e /' S04/ 2022 i A4 11,/2022
/ y ia
Va Rt TR oftazd
T ST, 1 Qar, e e
deile-dge, TR |
favr weel sl sRif R o o e )

A1,
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TR, TR PR, TEelici-dee, SR-WRRAR @ way ¥ ey e FERAR g SifteT ST
fi®—10.112002 & AR W0 FaTed R, T Recht 4 apw Pl ol < 526439/2022
(Arising out of impugned final judgment and order dated 11.05.2022 in O.A. No. 249/2021 passed
by the National Green Tribunal) iR ®R AN 39 S0 g e @i g e § wiRRd emew
QAid—26002002 T A WS BRGSO, T Reeh § Ao et €-152021 (LA, No,
22/2022) WAlG F9M S9. I T 3090 YW Fraavr 9 7 gy F GG ader Reie—10052022 T
H0V0 ¥, 249 /2021 ool 8 T =1 9 Bomo YRy 3 A1 T oy # i aew faie—11.05.
2022mmwﬁa%ﬁ@§|mam,maﬁmmow@agﬁamwwﬁ
AT o FR-15/2021 (LA. No. 22/2022) F4E T Qo0 Fq¥1 Franr a6 d I 3 &
f&TT6—09.06 2021 g T HHA g OF # el o @ fiee o el 9 3 @ g
%0-10,91,10,840/- @ YR afefel o wqfy @ o 81w wgg R ARERE R IwWia
IR Q¥ faia—10.05.2022 T 11052022 B SuIert & g § &y SBR), FERAR &R Praferd
forefeerd (@94 SHTT), WeRAR @ W feie—13.102002 & g1 UG 99 @ SFER I EN
feTd—04.04.2021 W feT—30.06.2021 T Tt 84 fagal # 377778 o Hex are], WA b S @I AT
IR @ T 71 P SReR), WERAR ERT URA A & AR 3PS &R WNd dls ¥ GeAl §Iw
fo5d faar gorg @1 Ware & a7 § 9o feAie—04.042021 W fTiE—30.06.2021 TF Fol 84 feadl vq
e B 6 T 8 AE e, WerdyR g U Rl & AR goT% ERT S UI8US are}
feurda< 9 for smmufd v\ o wa fR 180 ﬁi?ﬁ./ fes1 (State Level Environment Impact
Assessment Authority §RI forfa qatavelg @?fr’f 4 FER) ’I"I'“f Ol BIEA & mar 2| S 3T
o aled @l gfe ¥ Environment Compensation rate for illegal extraction of Ground Water
SRI—60 /— i X 8| 39 UER TP gNI Gl 84 foqdl # T Bt fopar war €1 853 sl
FERAQR @ 9 G fAlF-1011.2022 F FTAN AL WS ¥R AR gRT IR wRe s
Rid—10,05.2022 Td feAid—11.052022 & ¥ H feAId—04.042021 | 30062021 0% B @y afa
&l 84 Rl § o W 8] IRV ANG] B Sewld A g9 fo WAty g R ardw @ g
Approach 2-Rs  11,25,70156/- # S0 gR1 [ H @ 9 T afRfie wiwdy afgfl
FWRI-7,70,000 /— BT FARIT #vd §Y gafReiig ﬁﬁl’fﬁ ®YA-11,18,00,156 /— T AP & W e
@ ¥ afogld Rs. 10,91,10,840- T 4mf & T ¥ Rs. 90,720~ 3T Fa Tw-
22,10,01,716/- (599 T34 BUS T T WG g W A W w=) A quieein afgfi sfRifa

Wﬁmﬁﬁwg'mm$mqﬁqf.Wﬁﬁﬂfﬁmﬁeﬁnﬁ.—zovzozzamﬁa
Rig 7 we arp 34, e & | -

IRz affa aRRufedl 4 & el werAR g 9Ra e W AR @ A vy
eRa sfgwor gRT URT quﬂ feArd-10052022 ¢4 ferfie-11.052022 B arg{g ¥ W sfER @
ST e TR WG, T 01, T e, v a, e dee, TTC—TERTR T
fRqrF—04.04 2021 | 30062021 TP P AT o % 84 fogal # oy T &g W A A

..............................................
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-----
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wf waar .3 Ml /@3 F0 T e /FTpj02s - RArm AL /01 /200
Jar ¥, et

e qrareh ¥ e,
el HYEAT-839, 841 ¥ 856, 858, 859, 860, 861,
863, 864, 865, 866, 867, B71, 872, 888, 889, 406,
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